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“10. The Joint Committee is directed to file its report on Stone crushers within two weeks
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF.

11. Reply/response on behalf of respondents no. 1 to 3 be filed within two weeks by e-
mail at judicial-ngt@gov.inn preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF.”
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7. The Joint Committee is dirccted to undertake requisite visits 1o each of
the 26 stone crushers, verifir the factual position regarding compliance with consent conditions
and submit its report within two months by e-mail at judicial-ngti@gov.in preferably in the form
of searchable PDF/OCR support PDF and not in the form of Image PDF.

....... 15. In view of the facis and circumstances of the case that all the mining lease praject
proponients have not obtained CTE/CTO from UPPCR and consequent violation of the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 by the mining lease project proponents, we direct all the mining
lease project proponents to cease and desist from commilting or causing any violation of the
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 and no further mining shall be carried on in the mining lease in question
till further orders to the contrary by this Tribunal.

The Disirict Magistrate, Mirzapur and Superintendent of Palice, Mirzapur are directed
to take all necessary steps for ensuring that no illegal mining takes place from the mining lease
sites in question.
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1
BREFORE THE NATIONAL GREEN TRIBUNAL, NEW DELUI
ORIGINAL APPLICATION NO. 521 OF 2022
Sampurna Nand Vs State of Uttar 'radesh & Anr,

\j‘}
To '}\,’o 3}1\\5’: ']/"'l}
; ) A
Afls Sunil Kumar Pandey ‘ \
\"/:3,’; Shri Devi Prassd Pandey resident-Vakilal Tandon ji's streel, (&) \'} X
Wacliganj District-Mirzapur. A 9 >
1_ Shri Rajesh Bhai Putel

",)_\“\1 P
v S/o Late Jagdish Singh, Resident-Village-Ramrasahi, - qar

}/ ~
7!

jet-Mi %7 G ﬁ/G
PO- Parihata, Chunar, District-Mirzapur.

R r__,-
3.Shri Neeraj Upadhyay o

$/o Shri Harishankar Upadhyay, Resident Village & PO Parihata,
Tehsil-Chunar District-Mirzapur. ‘r\
\_l-Mrs, Vijetha Singh

s
b A
i ident of Village ']{;i'”“”&ﬂf'blrs\‘f’
wife of Mr. Hemant Kumar Singh, resident of Village-

Patel Nagar (Garuudi), PO-Adalhat, District-Mirzapur. .
5- Shri Abhay Singh - ' Uy 1 e
hd Sfo Shri Jagat Narayan Singh, Resident-Village-Lalpur, "ﬁ
Ahraura, Tehsil-Ghunar Diswrici-Mirzapur.

}5__5-—'20‘17

et -l)‘
Ao 2
6. Mrs. Amrita Singh . (% . )} A
wife of Mr. Vishal Singh, Resident-MS- J-12/15, 11-3 Bauliabagh, © \

Ram Katora, Chetganj, Sadar, District-Varanasi
7. Shri Ganga Sagar Singh
w S/o Shri Meghwarzn Singh, Resident-Village-Karampur,
Tehsil-Saidpur, Janpadh-Ghazipur 0"\
$,AUs 1AM Marble & Mineral &({s @*7
Pa. Shri Mata Prasad Sfo Shei Ram I'rasad, I
Resident-Village-Pahadpur, Tehsil-Nerni, Janpadh-Banda

i -
St sttt e g 1T YLT 013

4 g
- Shri Ashok Kumar Mishr A@L /J///U&/«Jﬂ/
S/o Shri Ramakant Mishr, Resident-Village-Bilara,

Post- Pila Kothi, Thana-Kotwali Karvi, Janpadh-Chitrakoot

o~
l-\\ ”
o Wiy a0
\/}E,l\l(“§ll-lll Al 3\ ‘L\ y

S/o Shri Jamut Ali Shah, Resident-Villape- Hacharpur Dundd Shubhali
Police Station-Baheri, District-Bareilly.
11. MUs SR Developers

Prof. Mrs. Rena Singh wife of Mr. Sandeep Kumar Singh,

Roud. Corunation Kelindi Ville Flat Mumber-402, Vibhuti Khand, 2
Gointi Nagar, District-Lucknow

2. Shri Svatantra Singh

Je /

stanra Sin . AAT 2 A
Slo Shri Sidhnath Singh, Resident-592C/53C, Rajiv Nagar,

Thana-P.G.1., Janpadh-Lucknow

3. Md@Shamshad Sx\a.m‘:\‘\’&i

Ste Mo. llyas, Resldent- Molialla No, 578-A

13
Luls Mahavir P'rosad Road Kasai Par, Sudur Canit, f“l}o r[
Ahmedpur alias Kamlapur Dilkusha, Thana-Cantt,

Tehsil Sadar, District- Lucknow,

\’UATFS Karunya Consultants Pyt Ltd

Director Smt. Bhavna Pandey duughter of Shri Lakshmi Dutt Pandey,
Resident- Mohalla -153/1, Jasols, New Delti, '

Sy o p_
Permanent Address- Himmatpur, Mota Haldu Vo g h

Teh Lalkuan Haldwani, District-Mainital,
. M/s Karuna Consultunts I'vt Ltd

I
Sy
Director Smt. Bhavna Fandey daughter of $hri Lakshni Dun Pande
Resident Mohalla - 15371, Jasola, New Delhi. ¢
Permanent Address- Himmatpur, Mota aldy,
Tehsil- Lalkuan, Haldwani, District-Nainha),
\_AD. M’s Karuna Consultants Pyt Lt

: Famil
Director Smt. Bhavna Pandey daughter of Shei Lakshmi Dy

: P
Resident Mohalla « 15371, Jasola, New Delhi, Ponidey
P'ermnanent Address- Himmatpur, Mota Halda,
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i Tehsil- Lalkuan, Haldwani, District-Nainital. m\ m

f: /1'?. M/s Kamla Shankar Yaday
A\ Sfo Shri Daba Prasad Yadav, Resident of Village Ahirauli ;
Post- Shectalganj, Thann Kotwali Madiyahu District Jaunpur. . Q" :\

i . \

,Mro Akhilanand Mishra Q 12 < 1Y “.C,{ \‘@1

St Mr. Ramsagar Mislfr".’-: Resident of Village-Mishrapur, J' m \G‘ /
Tehsil-Sagdi, District Azamparh und Y£-6 5"’ ?

Mr. Ashish Kumar Tiwari $/o Mr. Ashok Kumar Tiwari,
Resident of Mold- 51G, Katra Raja Hitmmat Singh, Tehsil and District A

mzghi
{ 19. Mr. Akhilanand Mishra _,(.} — ] @;" -
! \/ S’o Mr. Ramsagar Mishra, Resident of Village-Mishrapur, U—‘ qC'“ G&GG f/ﬂ
Tehsil-Sagdi, District Azamgarh and [‘?_- 6S - ‘2,3

Mr. Ashish Kumar Tiwari S/0 Mr. Achok Kumar Tiwari, :
Resident of Mohd- 51G, Katra Raja I limmat Singh, Tehsil and District Amethi.

20. Shri Ramashankar Dubey

\'\:-d’.('-ra Shri Surendra Durd R/o Kamhari, Q‘-“q;'} =
JBrahmanagar, Robensganj, District Sonbhadra rb R

—

1. Shri Nikshay Pandey I ﬂ- 1. )3
son of Shri Rishikant Mandey, Do oy (t';’“ (D 12, Y'B»; of. AS Y ~
Resident of Moh, Bhatva ke Pokhi, Tchsil-Sadar, Janpadh-Mirzapur 219 -

22, Shri Chaundrabhan Singh rz
\/ son of Mr. Hariraj Singh, Resident-Line Par, Chau Ki Basti, District- Moradabad
\/ 23, Mr. Chandrabhan Sinpgh
S/o Mr. Hariraj Singh, Resident- Line Par, Chau Ki Basti, District- Moradabad
24, Shri Siddharth
Prof., S/c Shri Ramjay Shd, Village- Chakjata, Tehsil- Chunar, District- Mirzapur.

-25. Shri Babu Narayan Kushwalia \Qﬁr\."l
\.// s‘o Shri Rem Sahay Kushwaha, Resident Mo, Ramedi Taraus, City- Hamirpur and 7%?4 p,YS
Shri Vyas Verma 1
s/o Shri Triveni Prasad Verma, Resident M. No.-568B/219, Gitapalli,
Alam Bagh, Police Station- Krishna Nagar, District- Lucknow.

26. Mr. Khaki Baba Construction Company
\/ Prof, Mr. Ramesh Singh S/o Mr. Ghurhu Singh, Resident Imarti Colony, 7,{.‘//);}—
Robersganj, District-Sonbhaura. ‘ t ¥
A MUs Sutya Narayan Singh Construction Pvh, Ld, ) )
Prof. Shri Satya Nuruyan Singh S/o Late Devraj Sinch,
Resident V:llage Narayanpur, Post-Chenari, Rohtas, Bihar.
\/IH. M/s Satya Narayan Singh Construction Pvt. Ltd.
Prof. Shri Satya Narayan Singh S/o Late Devraj Singh,
Resident Village Narayanpur Post-Cheniri, Rohtas Bihar,
\/29. Mr. Javed Alimed
S/o Mr. Ali Jamir Khun, Resident of Village-Rasulpur,
Police Station-Adalhat, Tehsil-Chunar, District- Mirzapur.
\_AU. NS Satya Narayan Singh Construction Pvt, Ltd,
Prof, Shri Satya Narayan Singh S/o Late Devraj Singh,
Resident Yillage Narayanpur Post-Chenuri, Roltas, Bihar.
\ 31, Sliri Sanjay Bhai Patel '
S/o Late Japdish, Resident Rumrasuhi, Post-Parilia,
Tehsil-Dhunar, District-Mirzupur.
\_A3% Shri Sunjay Bhal Patel
S/o Late Jugdish, Resident Ramrasahi, Post-Parihta,
Tehsil-Dhunar, District-Mirzopur.
33. Mr. Chandrahali Yadav )
$/o Mr. Birju resident of Devnathpur, Adhwar, District- Mirzapur. ) =
7 34. Mfs Vinduyavasini Enterprises
Prof. Shri Rajendra Prasad Pathak, son of late Rumruchi Pathak,
Resident of Mudiladili, Ghoraval, Districl-Sonbhadra,
\_,JS:':'\’Us Ditip Bulldecon Limited

Dircctor Sh.Dilip Suryavanshi S/o Late Shiv Narayan Suryavansl"Q\' '
Resident Plut No.0S Inside Govind Narayan Singh Gate, -

Chuna Bhatti Kolar Road, Bhopal (M.P.).

T\
\(’Jﬂ. A5 Sheetla Stone @\\3\2
Pro Mr. Mithilesh Singh S/o Mr. Ramcharittar Singh, y

- .
1 ' LI e
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37, Ws RK Construction Company 4" =1
- prof. Shri Rajkumar Singh /o Shri Vijay Pratap Singh, ' ) ' ' .
Resident- Gaughat, Thana Kotwali District- Mirzapur >) ypd pr e 03!
38. M/s Shailputri V- .o 'u)
> Prof. Shri Lakshmi Shankar Mishr s/o Shri Vishwanath Mishra, \“-on ; 1_07’} :
f Resident of Village-Binnauva, Nakham, District- Mirzapur, (4 {4 q;\o-r) . '
30781r. Gulbadan A2l -
S/o Mr. Setu, resident of village Sonpur, Af,l,"\ \g‘.ﬂo'}- ?
Tehsil-Chunar, District- Mirzapur, 2 o '
.\/ 40, Ms Lifemap Builders Pvt. Ltd, | ;
Shri Ajay Kumar Singh, y ';).CDQ'}
S/o Shri Baijnath, Resident- 514154, - s

Ambrosia Appartment, Lanka, District-Varanasi
(RESPONDENT No. 4 To 43)

Whereas the above titled Application was listed before the l[on‘b_le Tri’qun:ﬂ on
27.04.2023 (copy of order, petition and report are enclosed), when the Tribunal inter-alia passed

the following order (reproduced relevant extracts only):- .
application and

#g. In view of the averments made in the . ¢
observations/recommendations  made in the report, we consider 'tt ;
appropriate (o have the response of State of Uttnr Pradesh, through its Chicel ]
Secretary, Director, Dircctorate of Mining and Geology. Uttar Pradesh, State l

PCB and all the project proponents who are impleaded as respondents no. 1

to 43. The registry is directed to preparc meino of parties and attach the

same with the application.
9, Mr. Mukesh Verma, Advocate has appearcd for respondents no. {and 2

and Mr. Pradcep Misra, Advocate hias appeared for respondent no. 3.

10. Notices be issucd to the respondents 1o, 4 (o 43-project proponents and

notices be served on them through the District Magistrate, Mirzapur. For '

this purpose nofices issued to the project proponents be sent (o the District

Magistrate through email for petting the service of the sinie effected on them
|’

and sending his report in this regard.
17. List for further consideration on 03.07.2023.”

hAA

2 Now, take further notice that the ahove matter will be listed for further consideration

before the 1lon'ble Tribunal on 03" July, 2023, at Faridkot House, Copernicus Marg, New |
Delhi-110001 through physical hearing (with hybrid option), when you may appear before the

Hon'ble Tribunal either in person or by a pleader duly instructed, and file responses/replies, as

per dircctions of the Hon'ble Tribunal vide Order dated 27.04.2023.

3. Take further notice that in default of your appearance onl the date above mentioned, the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Tribunal, on this 08™ May, 2023,

Note: (For Orders, Cause Lists & other information, plecse visit our website

wanwe ereentribunal.gov.in)

P 7%1 o7

Consultant (Judicial), NGT
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..... In view of the facts and circumstances of the case that all the mining Ie{:se
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponeits to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Poliution) Act, 1981 and no Jurther mining shall be
carried on in the mining lease in guestion till Jurther orders to the contrary by this
Tribunal.

9 BRI Sod digd wee gcel &= ¥ dir (Prevention and Control of
Pollution) 1974 and the Air (Prevention and Control of Pollution) Act, 1981 % Sfeaftra
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.

MY BRT Sad WiGa @9 geer &4 ®q Air (Prevention and Control of
Pollution) 1974 and the Air (Prevention and Control of Pollution) Act, 1981 ¥ Sfesifaa
mfurl & srfa e fReie 9w wowo wewer fRiEer € N CTE/CTO wrd ow
wRqa Te fdar g
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist Jront committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no Surther mining shall be
carried on in the mining lease in guestion till further orders to the contrary by this
Tribunal.

¥ EN1 ST WA WAT el & ¥ Air (Prevention and Control of
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. I view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and

the Air (Prevention and Control of Pollution) Act, 1981 and no Jurther mining shall be
carried on in the

mining lease in question till further orders to the contrary by this
Tribunal. |
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.. In view of the facts and circumstances of the case that all the mz'um.g lE{zsc
project proponents have not obtained CTE/CTO from UPPCB and consequent vro.’ano_n
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project preponents to cease and desist Srom committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till Jurther orders 1o the contrary by this
Tribunal.
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... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Poliution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Poliution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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wee In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Conirol of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal,
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e I view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Centrol of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from commitiing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Cantrol of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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ww. Int view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist JSrom committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal,
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..... [n view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevantion & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Poilution) Act, 1981 and no Surther mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lec':se
project proponents have not obtained CTE/CTO from UPPCB and consequent wa!'ar.roln
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents fo cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question tll further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no firther mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Aet, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist firom committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Coniral of Poliution) Act, 1981 and no further mining shall be

carried on in the mining lease in question tll further orders to the contrary by this
Tribunal,
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v I view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violution
of the provisions of the Waier (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Conmirol of Pollution) Act, 1981 by the mining lease project proponents,
we direet all the mining lease project proponents to cease and desist fromt cammitting or
causing any violation of the Water (Prevention & Control of Pollution) det, 1974 and

the dir (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal,
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. In view of the facts and circumstances of the case that all the mining n’ec_u’e
project proponents have not obtained CTE/CTO from UPPCB and consequent v:o!a!;a_n
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents lo cease and desist Jrom committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal, :
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... In view of the facts and circumstances of the case that all the mining lease
project proponenis have not obtained CTE/CTO firom UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pellution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponenis 1o cease and desist from commilting or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders 1o the contrary by this
Tribunal.
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e It view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the conirary by this l:
Tribunal. |
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project propenents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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we I view of the facts and circumstances of the case that all the mining lease
project proponeits have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project groponents to cease and desist from conmmnilting or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no Jurther mining shall be
carried on in the mining lease in question till Jurther orders to the contrary by this
Tribunal,
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e I view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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woe In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPP(;B and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and dir
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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In view of the facts and circumstances of the case that all the mining lease

project proponents have not obtained CTE/CTO from UPPCB and consequent w’olatio'n
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,

we direct all the mining lease project proponents to
causing any violation of the Water (Pre
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w I view of the facts and circumstances of the case that all the mining lease
project proponenis have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevemtion & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1931 by the minin ¢ lease project proponents,
we direct all the mining lease project proponents to cease and desist
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and

the Air (Preveation and Control of Pollution) Act, 1981 and no Surther mining shall be
carried on in the mining lease in question till Surther orders to the contrary by this
Tribunal, .
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In view of the facts and circumstances of the case that ell the mining leare
profect prapanents have not obtained CTE CTO fram UPPCB aund consequent violation
of e pravisions of the Water (Prevention & Control of Pollution) .et, 1974 and lir
Prevention and Control of Pollution) Act, 1951 by the mining lease project proporenss,
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e In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and ne further mining shall be
carried on in the mining lease in question till further orders to the contrary by this
Tribunal.
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e Int view of the facts and circumsiances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question till further orders to the contrary by this

Tribunal.
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e I view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1951 by the mining lease project proponents,
we divect all the mining lease project proponents to cease and desist JSrom commitiing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Conirol of Pollution) Act, 1981 and no Surther mining shall be
carried on in the mining lease in question till firther orders to the contrary by this
Tribunal,
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~e 1 view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/C TO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease praject proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no Surther mining shall be
carried on in the mining lease in question Ul further orders 1o the contrary by this
Tribunal.
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..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist Srom committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no Jurther mining shall be
carried on in the mining lease in question till further orders 1o the conirary by this
Tribunal.,
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< It View of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO Jrom UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Aet, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and 1o Surther mining shall be
carried on in the mining lease in question il Jurther orders to the conirary by this
Tribunal,
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v I view of the Jacts and circumstances of the case that all the mining lease
project proponents have o obtained CTE/CTO Jrom UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease Praject proponenys,
we direct all the mining lease project praponents to cease and desist fron committing or
causing any violation of the Water (Prevention & Control of Pollution) det, 1974 and
the Air (Prevention and Control of Pallution) Act, 1987 and no further mining shall be
carried on in the mining lease iy question fill further orders fo the contrary by this
Tribunal
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..... Inview of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPpCh and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Contyol of Pollution) Act, 1981 by the mining lease project proponents,
we direct alf the mining lease project proponents to cease and desist Jrom committing or

causing any violation of the Water (Prevention & Control of Pollution) det, 1974 and

the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be
carried on in the mining lease in question 1l Jurther orders to the contrary by this
Tribunal.
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..... Inview of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTES

CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Aet, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 by the mining lease project proponents,
we direct all the mining lease project propanents to cease and desist from committing or
causing any violafion of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981 and no further mining shall be

carried on in the mining il further orders to the contrary by this

lease in question ¢
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..... Inview of the facts and circumstances of the case that all the mining lease
projeet proponents have not obtained CTE/CTO Jrom UPPCB and consequent violation
of the provisions of the Warer (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 198} by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Countrol of Paollution) Act, 1981 and no Jurther mining shall be

carried on in the mining lease in question till further orders to the contrary by this
Tribunad,
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e I view of the facts and circimstances.of the case that all the mining lease
project proponents have not obtained CTE/CTi O from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention and Contiol of Pollution) Act, 1981 by the mining lease praject proponents,
we direct all the mining lease project proponents to cease and desist from committing or
causing any violation of the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Poilution) Act, 1981 and no Surther mining shall be
carried on in the mining lease in quiesiion Uil further orders to the contrary by this
Tribunal.
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..... In view of the Jacts and circumstances bf the case that all

the mining lease
Project proponents have ot obtained CTE/CTO from UPPCB and consequent violation
of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and JAir
(Prevention and Control of Pollution) Act, 198] b y the mining lease Pprojeci proponents,
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carried on in the mining lease i question till further orde
Tribunal,

o9 &N 990 ¥dga wem TEEl &
Pollution) 1974 and the Air (Pre

7} w

8 Air (Prevention and Control 0

vention and Control of Pollution) Acy, 1981 % IRk
W feAis aw om0 wEuer FaEe A R CTE/CTO wrs1 v
WA T fomn my g

$1: Mo 15T &R arfvaor, ¢ Reel amr oo 3H0%0 W0 521 /2020 i uifa
IR AT 27042003 w IR Ao gay ¥ WET ST @ 9E 8w R
G/ IRIET w1 3 sy e Al Ry o 2

nﬁﬁfﬁ:—ﬁmﬁﬁmaﬁwwmtﬁnﬁr&%ﬁﬁmﬂ:_
. B (Wiﬁs’ﬁ‘mﬂﬁ gﬁ_ﬂ Vosofo, 7 Feeell o s ¥4 RAf® 0s0s2023 @
|

2 Hﬁm,%gaaqd@ﬁmﬁﬁrm SON0 TR, T |
3. %w,wqﬁ@ﬁvﬁﬁéam.mno@ﬁmﬂmm| i

g
&

“Rrenfrand,
%{i}ﬂml'j? |

Segrred Wit CamScannge

(E Scanned with Oken Scanner



é

827 .

PRI e, AR |

(@S srpim) .
s M3 1Y/ wHotmofo~a0 / whier /202324 Rt 2 6 /2023

fwa: 0 W wRa e 7§ Red g alow Wo 52172022 R
T Sl :;Iéﬂ W T e N mRT ey Reid 27.04.2020 B UTE

B T F|
Afey
A0 awiy Reswd wofio
A s R Ris g3 ) dom
Part s1415 | smRyar N, G,

YT IRIVRY |

mq%wﬁm—%gvaﬁmﬁa—gﬁnﬂuam~mnﬂmﬁui
H@-142 N @A 250 we O 4 woE SqER IRl wer dvevel
(@vs1/ fred /dvesr) @1 @ 9eTT fGAiE 05.01.2022 R 04012032 @ 10 T F)
s vy wam / frofg 21 sgw @ T @ wER i Mo weda gRa sl
T RS 2w shovo wo s21 /2022 WQUIFTE TR SRR WV XU g a i qiRa
1T RAIT 27.04.2023 B TRIw a7y e g

..... In view of the facts and circumstances of the case that all the mining lease
project proponents have not obtained CTE/CTO from UPPCB and consequent violation
of the provisions aof the Water (Prevention & Control of Pollution) Act, 1974 and HAir
(Prevention and Control of Pollution) Ael, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents to cease and desist from commitling or
causing any violation of the Water (Prevention & Control of Pollution) dAct, 1974 amd
the Air (Prevention and Control of Pollution) Act, 1981 and no JSurther mining shall be
carried on in the mining lease in question tll further orders to the contrary by this
Tribunal,

AU ERT Sag -\r‘ﬁ@ T 9S8 !}Q Air (Prevention amd Comrol of
Potlution) 1974 and the Air (Prevention and Control of Pollution) Act, 1981 i Sfewfera
sl & smrk o Ris T SO0 Fur PR A ¥ CTECTO wa aw
SR @ far @)

3: 0 W &R it T R G I 300 WHo 521 /2022 1 qifte
AU RAF 27042003 & wrew i YD g wWea 9w we YeRT & §
W/wﬁaaam&mnw‘hiamnmﬁmﬁmwm P

() bty
,.‘**'-u @,
WWGWI o U ‘ﬂ'\’Uﬂ‘ﬁI

afafef ~Frefafam o el T sies wrian &g Afky -

I EEECR (SafRe), wowod, ™ Rl 91 v oy fems 06052020 @
1 A A gud gy |

2. Wi, @ vd whes oI, om0 e, ererey

3. P, e v I P, som TS e Sepnd]

) 7
; 1 foranfrad,
Q AR |

creé

SCanveed with CamScanner

( scanned with Oken Scanner



S SRR . 828 S Anerute Nelyd

arifery R, R
TAG~encir 20/ 0,4, No. 52172022 Rettin—~24 fpsf 2 3
ey

. ¥ C; vy eIl

TN §Ra aRawa A Manesla aouo ,'70-521,’_’?0?2 -J:TIT:E;Fi fﬁ:

LS50 T v ) oy e i 01092022 SaRL T SR R
S TR RN O ) s g o P -

=S8 Contralling of dust emission is a chatlenge in the area in question, l}frrrfmc. commities
‘T vicw that g Joint Committee vwill constituted by focal administration compricing of ‘?rfrrﬁ PCB,
Minirg Department, concerned SDMy and Police to review the situation of dust arising ff_'?”’
Stone Crusirers operational in the arcas and conpliances of the CTQ comdition imposed by i’P
Pallutian Contral Board and if any violation Is fonnd hy any of the Stone Crusher unit
ecommendation be sent fo State PCR tn resoke the C 10 granted amd take further necesearn
action ax pep provisians of Air (Prevention amd Control of Pollutien) Act, 1931 and
Envirormenty) compernsation should be imposed against the violaters for the defaulting iays.”
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List of 26 Nos. Stone Crusher Units of the 04 Villages i.c.,Bhagauti Del, Sonpur, Biyahur and

Chakjata, District-Mirzapur

District

Name and address of the Stone Crushers Unit Units

MIRZAPUR

M/S ABHIYAN CONSTRUCTION, CHAKJATA, AHRAURA, CHUNAR,
MIRZAPUR

MIRZAPUR

M7S MAA GAYATRI STONE WORKS, SONPUR, AIIRAURA, CHUNAR

MIRZAPUR

M/S MAHAKAL MINNING & CONSTRUCTION , SONPUR, BHAGWAT,
CHUNAR, MIRZAPUR.

MIRZAPUR

M/S P.N.C. INFRASTECH LTD, SONPUR, CHUNAR, MIRZAPUR

MIRZAPUR

M/S §.U. ENTERPRISES, SONPUR, CHUNAR, MIRZAPUR

MIRZAPUR

M/s UMA STONE WORKS, ARAZI NO 140,57 ka, SONPUR BHAGWAT
AHRAURA CHUNAR MIRZAPUR

MIRZAPUR

M/s IDEAL VISIONS ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-
BHAGWAT, TEUSIL-CHUNAR, DISTRICT-MIRZAPUR

MIRZAPUR

M/S RAJ ASSOCIATE CRUSHER PLANT,VILLAGE-SONPUR, PARGANA-
BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR

MIRZAPUR

M/s RAJ LAXMI ENTERPRISES, VILLAGE-SONPUR, PARGANA-BHAGWAT,
TEHSIL-CHUNAR, DISTRICT-MIRZAPUR

MIRZAPUR

M/s R.K. CONSTRUCTION C0,,VILLAGE-SONPUR, PARGANA-BHAGWAT,
TEHSIL-CHUNAR, DISTRICT-MIRZAPUR

MIRZAPUR

M/s MAA SHITLA STONE (STONE CRUSHER UNIT),VILLAGE-SONPUR,
PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR

MIRZAPUR

M/S P.B.R. INFRATECH PRIVATE LTD., UNIT-04, VILL.-SONPUR, TEH.-
CHUNAR, MIRZAPUR

MIRZAPUR

M/S SATYA NARAIN SINGH CONS. PVT. LTD (FORMELY P.BR.
INFRATECH PRIVATE LTD., (STONE CRUSHER UNIT-03)), VILL.-SONPUR,
TEH.-CHUNAR MIRZAPUR

MIRZAPUR

M/s ASHIRWAD STONE (EX. NAME M/S ASHIRWAD STONE WORKS)
BHAGAUTI DEL, PATIHATTA, CHUNAR, MIRZAPUR '

MIRZAPUR

M/S ELIT STONES _BHAGAUTI DEL, CHUNAR. MIRZAPUR

MIRZAPUR

M/S GANGA SAGAR SINGH (STONE CRUSHER), BHAGAUT! DEI, CHUNAR,
MIRZAPUR.

MIRZAPUR

M/S NILAMA SINGH (Ex. NAME- M/s MAA VINDHYAVASIN] STONE
WORKS), BHAGAUTIDEL CHUNAR, MIRZAPUR

MIRZAPUR

M/S RAJESH BHAT PATEL, ARAZINO, 1802, BHAGAUTI DEL PATIHATTA,
CHUNAR, MIRZAPUR

MIRZAPUR

M/S RAJU STONE PRODUCT, BHAGAUTI DEL PATIHATTA, CHUNAR,
MIRZAPUR

MIRZAPUR

M/S RAUF KHAN, BHAGAUTI DEL CHUNAR MIRZAPUR

MIRZAPUR

M/S SHRIKRISHNA STONE CRUSHER, BHAGAUTI DEL, PATIHATTA,
CHUNAR, MIRZAPUR

22

MIRZAPUR

M/s RIYA ENTERPRISES (EX NAME TRIDEV STONE), BHAGAUTI DEJ,
PATIHATIA, CHUNAR, MIRZAPUR .

23

MIRZAPUR

M/s NEW ASHATBIHUJA STONE BHAGAUTI DEL PATIHATTA, CHUNAR,
MIRZAPUR ;

24

MIRZAPUR

/s SITI0 BAJARANG STONE DIAGAUTI DEL PATIHATTA, CHUNAR,
MIRZAPUR

25

MIRZAPUR

M7s JAY MAA DURGAE MIXTUR PLANT, BHAGAUTI DEI, PM'II'-IA'TTA,_“
CHUNAR, MIRZAPUR

26

MIRZAPUR

Wi/s RAJESH BIIAI PATEL (STONE CRUSHER UNIT) ARAZI NO. 704 M1,
VILL. BHAGWATI DEI, POST-PATIHATTA, PARGANABHAGWAWT, TEH,

CHUNAR, DISTT. MIRZAPUR(U.P.)
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Ref. No.Gaons'ag /op NO2§2)/5020/9.0 23 Date: 13|o7) 20
From, .

Divya Mittal,

District Magistrate

Mirzapur,
To,

The Registrar,

Hon'ble National Green Tribunal,
Copemicus Marg,

New Delhi.

E-mail-iudicial-ngt@gov.in

Sub:- Submission of loint Committee report in compliance of directions issued by
n' 04.2023 i 2
Nand V/s, State of U,p, '

port of Joint Committee
regarding factual status of 26 Stone Crushers i being filed herewith,
It is requested that the previously mentioned rep

ort of Joint Committee may be
presented before the Hon'ble Tribunal for king conside

ration,
Encl.; As above,
Yours faithfully,
District Magistrate
nd. No. & Dat v Mirzapuy

Copy:- Member Secretary, U.P, Pollution Control Boarg, Lucknow,

#

District Magistrate
Mirzapur
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Factual report of Committee constituted by Distr

Mirzapur in the matter of O.A. No. 521/2022Sampy
of U.P.&Ors.

ict Administration,
rnaNand V/s. State

—_— =

Hon'ble NGT constituted 4 Joint Commitee comprising of the Regional Office, MoEF&CC,

Lucknow, Direcior, Directorate of Geology and Mining, Uttar Pradesh, State PCB and District
Magistrate, Mirzapur and dirccted the same to submit its factual and action taken report within two
months vide order dated 01.09.2022. 1n compliance thereof report of the Joint Committee has been

submitted vide email dated 03.02.2023. The Joint Committee has also made its recommendations in
the report which are reproduced as under--

"....5.15 Controlling of dust emission is q challenge in the area in question, therefore, committee

in view that a Joiny Committee will constituted by local administration comprising of State PCB,
Mining Departmeny, concerned SDMs and Police to review the situation of dust arising from
Stone Crushers operational in the areas and compliances of the CTO condition imposed by U.P.
Pollution Control Board and if any violation is Jound by any of the Stone Crusher unit
recommendation be sent to State PCB 10 revoke the CTO granted and take further necessary
action as per provisions of Ajr (Prevention and Control of Pollution) Act, 1981 and
Environmental compensation should be imposed against the violaters Jor the defaulting days.”

In the light of above recommendation, vide order dated 27.04.2023 Hon'ble National Green
Tribunal directed the following:-

"o, The Joint Committee is directed to undertake requisite visits to each of the 26 stone
crushers, verify the Sactual position réegarding compliance with consent conditions and submit jrs
report within two monihs by e-mail ar Judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF....."

To compliance the above direction of order dated 27.04.2023, the Joint Committee has
constituted by District Administration, Mirzapur vide Letter No. G000420/0.A. No. 521/2022 dated
26.05.2023 (Annexure-1).

The members of Joint Commitiee are as follows:-

I. SDM, Chunar, Mirzapur.

2. District Mining Officer, Mirzapur.

3. Asst. Environmental Engineer/Regional Officer, U.p. Pollution Control Board, Sonbhadra,
4. C.0O. (Police),Chunar, Mirzapur.

On the behall of Regional Officer, UPPCB. Sonbhadra, Shri U. K. Gupta, Assistant
Environment Engineer was conducted the field visit with the committee on 19.06.2023. On the
behalfo]'Mining Officer, Mirzapur, Shri Poonaram, Mining Inspector was conducted the field visit
with the commitice on 19.06.2023. After the field visits of joint committee. the aforesaid stone
crushers were submitted application addressed 1o Joint commitiee and requested to re-visit/re-
inspection in presence of them (Annexure-2). In order 1o that request, the joint committee has
decided a date 29.06.2023 for re-inspection/re-visit and informed to all stone crushers vide letter no.
GO00489/OA No-521/2023 dated-26.06.2023 (Annexure-3). On the behalf of Regional Officer,

@ ",'"_J v Page 1 of 40
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UPPCB, Sonbhadra, Shri K. K. Maurya,
Committee on 01.07.2023. Thus, T
29" June 2023 and i
imposed in CTO issued (0 26

As per the facts/observations found during field visit, the st

conditions lor 26

{. S,

Nos. Stone Crushery
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he Joint ¢ ommiltee h
July, 2023 o review the facty
Stone ¢ rushers,

arc listed below:-

ey

a4, Scientifie Assistant has

Status of CTO

conducted the field visit with
ave conducted field Visit on 19"June 2023
al position regarding compliance of :

the

conditiong

atus of granted (10 Consent

District Name untl address of the Stone o CTo
Crusher Units ! Issued/Not |‘ Vil | compliance statyg |
T ——— 0 |
| N | M CONSTRUCTION, T e
i1 | MIRZAPUR CHAKJATA. AHRAURA CTO revoked &has not | )
‘ ’ B CHUNAR, MIRZAPUR "| obtained valid CTO | hA
T MIRZAPUR | IS misn GAYATR SToRET | d . T
| WORKS, SONPU SOt | ‘omplyi
;i | cHuNak R, AHRAURA, 25.07.2022 | 31.07.2026 Non-Complying
| M/S MAHAKAL — MINNING |
| - &CONSTRUCTION,  SONPUR, | Issued
3 | ' IR, ssued on .
| MIRZAPUR BHA("WAT CHUNAR. | 01.01.202] 31.07.2025 | Non-Complying
B | MIRZAPUR. .
d TM[RZ — M/S P.N.C. INFRATECI] LTD, | Issuedon | 31.07.2026 | - _
'= SONPUR CHUNAR, MIRZAPUR | 11.07.2022 . Non-Complying
- e ——————— - .-.._| ..... S— o E— | _—I - - . p——t s
b | M/S " SU.  ENTERPRISES, :
| 5 | MIRZAPUR SONPUR, CHUNAR, MIRZAPUR Not obtained valid CTO NA !
] M/s UMA STONE WORKS, ARAZI |~ | T
PR [Tr— NO 140,57  ka, SONPUR | Issued on J o
| } APUR | BHAGWAT AHRAURA CHUNAR | 06.05.2000 | 31072024 | Non-Complying
| | MIRZAPUR o
| M/s IDEAL VISIONS ARAZI NO. | -
' 131, VILLAG s .
7 | MIRZAPUR T ATL S?S_{:{ﬁ I';_“(;'S'“’_g(‘)’,"z 31.07.2025 | Non-Complying
h CHUNAR, DISTRICT-MIRZAPUR o ) __
M/S RAJ ASSOCIATE CRUSHER " ]
PLANT,VILLAGE-SONPUR, Issued on : ) .
 MIRZAPUR |y GANA-BHAGWAT,  TEHSIL. 27.07.2022 | 31:07:2025 | Non-Complying

!

9 [ MIRZAPUR

10 ! MIRZAPUIR

1

MIRZAPUR

MIRZAPUR

| CHUNAR, DISTRICT-MIRZAPUR

M/s RAJ LAXMI ENTERPRISES,
VILLAGE-SONPUR, PARGANA-

BHAGWAT,  TEHSIL-CHUNAR,
| DISTRICT-MIRZAPUR _
'M/is RK.  CONSTRUCTION

C0, VILLAGE-SONPUR,

| PARGANA-BHAGWAT, TEHSIL.-
| CHUNAR, DISTRICT-MIRZAPUR
[Mm MAA  SHITLA  STONE
(STONI CRUSHIER
UNIET )L VILLAGLE-SONPLUR,
PARGANA-BHAGWATL, 1111811 -
CHUNAR, DISTRICT MIRZAPUR
M/S P.B.R. INFRATECH PRIVATI:
LTD. UNIT-04, VILL.-SONPUR,
TEH-CHUNAR, MIRZAPUR

27.07.2021
(
(

26.05.2022

Issued on

Issued on

31.07.2026

- Complying&need

|
=

Non-Complying
Partially

to give the
_direction,

Non-Complying

10.06.2022 | S107.2027
11|s ?;:Lj (l;;‘; 31.07.2026
Issued on o

Non-Complying

Page 2 of 40



MIRZAPUR
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M/S SATYA NARAIN SINGI CONS.
PVT.  LTD (FORMELY P.B.R.
INFRATECH PRIVATI:
(STONE CRUSHER
VILL.-SONPUR,
MIRZAPUR

[ MIRZAPUR

| MIRZAPUR

MIRZAPUR

M/s ASHIRWAD STONE (X, NAME
WORKS)

M/S ASHIRWAD STONE
BHAGAUTI  DEL.  PATIHATTA.
CHUNAR, MIRZAPUR

M/S LLIT STONES BIHAGAUT! DEL
CHUNAR, MIRZAPUR
M/S GANGA SAGAR
(STONE  CRUSHER),
DEL CHUNAR, MIRZAPUR.

SINGH

MIRZAPUR

MIRZAPUR

| MIRZAPUR

M/s MAA VINDHYAVASINI STONE

LT,
LINIT-03)),
TEH-CHUNAR,

BHAGAUT] |

M/S NILAMA SINGH (Ex. NAME-

Issued on
28.05.2022

Issued on
17.12.2020

Issued on
22.08.2022

lssued on
11.02.2021

Issued on

WORKS), BHAGAUTIDEL | 3213%7 .
CHUNAR, MIRZAPUR eIl

| M/S RAJESH BHAI PATEL, ARAZI ——
180/2, BHAGAUTI DE], | 'ssuedon

NO.
PATIHATTA, CHUNAR, MIRZAPUR

14.10.2020

31.07.2026

31.07.2025

31.07.2023

31.07.2025

31.07.2027
l

31.07.2025

- Non-
Complying

~ Non-
Complying

y ey
Complying
Non-
Complying

Partially

| Complying&

need to give |
he direction. |
PR |
Non-
Complying

CTO would not |

| M/ST RAJU STONE  PRODUCT,
BHAGAUTI DEI, PATIHATTA, be grant on the
CHUNAR, MIRZAPLIR basis of found

M H{ZAP UR

M/S RAUF KHAN, BHAGAUT! DEI, |
| CHUNAR MIRZAPUR

Issued on

CTO application is pending

observations.
Complying |
status is not |
applicable. |
Need 1o give
direction.

19.10.2022

31.07.2026

Non- 7

~ Complving

MIRZAPUR

| M/ST SHRIKRISHNA  STONE
CRUSHER,  BHAGAUTI  DEI,
PATIHATTA, CHUNAR, MIRZAPUR

27.07.2022

Issued on

31.07.2026

Non-
Complying

|

MIRZAPUR

MIRZAPUR

MIRZAPUR

| MIRZAPUR

MIRZAPUR

M/s RIYA ENTERPRISES (EX NAME
TRIDEV STONE), BHAGAUTI DEI,
PATIHATTA, CHUNAR, MIRZAPUR

M/s NEW ASHATBHUJA STONE
BHAGAUTI  DEl, PATIHATTA.
CHUNAR, MIRZAPUR

M/s  SHRI
BHAGAUTI  DEL
CHUNAR, MIRZAPUR
M/s JAY MAA DURGAE MIXTUR
PLANT, BHAGAUTI  DEL
PATIIATTA, CHUNAR, MIRZAPUR
M/s RAJESHT BHAL PATEL (STONI:
CRUSHER UNIT) ARAZI NO. 704
ML, VILL. BUAGWATT DEL POST-
PATIHATTA, PARGANA-
BUAGWAWT, T, CHUNAR,
DISTT. MIRZAPUR(LLP. )

PATIHATTA,

BAJARANG STONE |

14.07.2022

31.07.2027

Issued on RST— . No;rl-. . |
28.06.2022 | 3172026 | Complying
Issued on . - " ?\oln-‘ .
02.08.2021 | 2!-07-2026 | Complying
== — i 1...... ‘___
Issued on Non

Complying

N

Issued on

14.01.2021

Issued on
13.11.2020

31.07.2025

31.07.2025

Non-
Complying

Non-
Complying
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(:)n the _h_‘l"'?" ol nljwn anons tound during field visit of the Joint € ommittee, the detail factual
report of cach 20 Stone Crushers separately list-wise as tollows:- SR

1. Observations:

1.1. M/s Abhiyan Construction, Vill-Chakjata, Ahraura, Chunar, Mirzapur.

i)

b

)

d)

)

Fhe sard mdustry s ; ©establishe Hape-C

. ¢ _'I. _ullnllnul to be established at Village-Chakjata, Pargana-Ahraura,
Fehsil-Chunar, District-Mirzapur. The Geo-coordinates of the industry is 25.043363-
latitude and 8300845 | -longitude

Sone Crusher was found i operational condition. Stone gris are produced by the
referred industry using boulders,

Phe plants and machinery ofihe mdustry such as primary jaw crusher, secondary jaw
crusher. vibrating sereens (waterlull). cony evar belts and ends of conveyor belts were nat

i ey Iy ey f 1 ax . . . i
tound covered. Vibrating screens (waterfall) is found partially covered.

\ telescopic suit was Tound not installed at the ends of the conveyor belts. Proper water
sprinkling system was not found installed to control fugitive dust emissionand partially
installed water sprinkling syvstem was found non-operational condition.

Separate energy meter for consumption ol electricity used in water sprinkling and electro-
magnetic How meter (water meter) for measurement ol quantity of water consumption
were not found installed.

W ind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO,

Proper green belt was not found developed in the industry as per office memorandum
isstied by SPCB vide dated 27.02.2020, Mectallic road was not tound constructed inside
the premuses ol industry.

DG oset having capacity of 320 KVA was found establish in mdustry premises. The height
of the Stack attached at the exhaust of the DG set was not Tound to be as per the standards
preseribed by the Board for the control ol gaseous emissions generated trom the DG set
i1 the mdusiry

The Industry has not submatied compliance report of conditions imposed in CTO dated
20012018 1ssued by SPCB. The stone crusher is not complying conditions imposed in
ClO

Phe industry is being operated withouthaving a valid CTO & installation of proper air
pollution control systems, which is showing violation ol the provisions contained in the

Prevention and Control of Air Pollution Act, 1981 (as amended).
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k) CTO issued vide dated 29.11,2018 1o above stone Crusher is revoked from Regional
Office. U.P. Pollution Control Board, Sonbhadra vide letter dated 25.07.2022. Presently
Industry has not obtained valid C70).

1.2. Recommendations:

) 1tis recommended (o issue closure order against the said industry under Section-31A of
the Air (Prevention and Control of Pollution) Act, 1981 (as amended).

b) It is recommended to impose environmental compensation for defaulter violation days in
comphiance with the instructions of Hon'ble National Green Tribunal, New Delhi, for the
violation period on the industry.

2.1. M/s Maa Gayatri Stone Works, Sonpur, Ahraura, Chunar, Mirzapur.

a)  The said industry is informed to be established al Arazi No. 159, 160, Area-1.0 Hectare,
Village-Sonpur.  Pargana-Ahraura, Tehsil-Chunar,  District-Mirzapur.  The Geo-
coordinates of the industry is 24.045093-latitude and 83.002904-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall), conveyor belts and ends of conveyor belts were
found covered with metal sheet.

d) A telescopic suit was found not installed at the ends of the conveyor belts.01 no. of water
sprinkler was found installed only at jaw crushers and boundary wall of west direction.
Water sprinklers were not found installed at vibrating screen and conveyor belts. Thus.
Adequate Water sprinkling system was not found installedto control fugitive dust
emission in the industry and partially installed water sprinkling system was found non-
operational condition.

¢) It was found (hat 02 rain gun and 0| anti-smog gun are being used to control dust
emission produced by vehicular movement in the industry premises,

f) Separate energy meter for consumption ol electricity used in water sprinkling and electro-
magnetic flow meter (water meter) for measurement of quantity of water consumption
were not found installed.

g) Wind breaking wall of 12 feel height was not found construcied in the industry premises,
which is showing violation ol condition mmposed in CTO. Partially barricading of
approximate 10 feet height as wind breaking wall was found establish in west and 08 feet
height in North direction ol industry, which is showing violation of condition imposed in
CTO. . ’
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Partially plantation has been done in premises of industry as green belt devolving activity,
but Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

The Industry has not submitted compliance report of conditions imposed in CTO dated
25.07.2022 issued by SPCB. CTO is valid up to dated 31,07.2026. The stone crusher is
not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

2.2. Recommendations:

a)

It is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,
1981 (as amended).

b) It is also recommended to impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

3.1.M/s Mahakal Mining and Construction, Sonpur, Bhagwat, Chunar, Mirzapur.

a)

b)

¢)

The said industry is informed to be established at Arazi No, 140, Village and Post-
Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of the
industry is 25.050376-latitude and 83.004119-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterlall), conveyor belts and ends of conveyor belts were not
found fully covered. Vibrating screens (waterfall) was found partinlly uncovered.
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Primary jaw crusher and secondary jaw crusher, conveyor belts were found partiall
covered. Twoend of conveyor belts out of three were not found covered. ’

d) A 1f:|e|\sl1cupic snfil »\:s found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crusher 3 i
are not installed at barricad ing sijlfualf:z“irr:— LL:::CJ ;l;':l‘:”‘:]""\;::;‘;e?’(:: T!If VA
installed at vibrating screen. Thus adequate water *i‘ inkling. 'm' v e B
: j 5r i sprinkling system was not found
installed to control fugitive dust emission in the industry and partially installed water
sprinkling system was found operational condition.

e) [twas found that 01 no. of anti smog gun is being used to control dust emission produced
by vehicular movement in the industry premises.

f) Separate energy meter for consumption of electricily used in water sprinkling were not
found installed. Water flow meter for measurement of quantity of water consumption
wasfound installed.

2) Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially open barricading of
metal sheet of approximate 10 feetheight as wind breaking wall was found establish in
south east, west and south direction of industry, which is showing violation of condition
imposed in CTO. .

h) Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i) DG set having capacity of 320 KVA was found establish in industry premises. The height

of the Stack attached at the exhaust of the DG set was not found to be as per the standards

prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

The Industry has not submitted compliance report of conditions imposed in CTO(AIr and

Water) dated 01.01.2021 issued by SPCB. The CTO is valid up to dated 31.07.2025. The

stone crusher is not complying conditions imposed in CTO.

k) The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

3.2. Recommendations:
a) It is recommended 1o revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,

1981 (as amended). .
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b) It is also rec i i
) : ommended o impose environmental compensation in compliance with the

instructions of Hon'ble National G Tri
mal Green Tribunal, New Delhi : violati .
gty . Delhi, for the violation period on

4.1.M/s PNC Infratech Limited, Sonpur, Bhagwat, Chunar, Mirzapur

a)

b)

C)

d)

b

g)

Sasald Tl i e ) _
B, T, DR T G, T
25.054115-latitude and 83.000388- ude. FORRITHEIS &l fma
n longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders,

The plants and machinery of the industry such as primary jaw crusher, secondary jaw
c‘rushcr, vibrating screens (waterfall), conveyor belts and ends of conveyor belts were not
fOI:Jl‘Ld fully covered. Vibrating screens (waterfall) were found partially uncovered.
Primary jaw crusher and secondary jaw crusher and conveyor belts were found partially
uncovered and end of conveyor belts were also not found covered.

A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed at jaw crushers and all conveyor belts. Water sprinklers are
not installed at metal sheet barricading situated in surrounding premises of industry.
Water sprinklers were not found installed at vibrating screen.Thus, adequate water
sprinkling system was not found installed to control fugitive dust emission in the industry
and partially installed water sprinkling system was found operational condition.

It was found that 01 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

Separate energy meter for consumption of electricity used in water sprinkling and water
meter for measurement of quantity of water consumption was found installed.

Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO. Partially open metal sheet
Barricading of approximate 10 fect height wind breaking wall was found establish in all
direction of industry, which is showing violation of condition imposed in CTO.

— - - . - 3 -:/7. _—
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h) ‘Pmpcr green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry,

i) DG set of capacity 625 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gascous cmissions generated from th.e DG set
in the industry. |

1) The Industry has not submitted compliance report of conditions imposed in CTO (Air and
Water) dated 11.07.2022 issued by SPCB. The CTO is valid up to dated 31.07.2026. The
stone crusher is not complying conditions imposed in CTO.

K) The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

4.2. Recommendations:

I. It is recommended to revoke the granted CTO and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,
1981 (as amended).

It is also rccommended to impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on

the industry.

[~J

5.1. M/s S.U. Enterprises, Village-Bhagautidei, Bhagwat, Chunar, Mirzapur.

a) The said industry is informed to be established at Village-Bhagautidei, Post-
Patihatta,Pargana-Bhagwat, Tchsil-Chunar, District-Mirzapur. The Geo-coordinates of
the industry is 25.05049 | -latitude and 82.98684-longitude.

b) Stone Crusher was found in non-operational condition. Plant and machinery including
conveyor belts was found damaged condition, which showing non-operational condition
of the industry.

¢) Stone Crusher has not obtained valid CTO from SPCB in present.

d) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall), conveyor belts and ends of conveyor belts were not

found fully covered.

¢) A telescopic suit was found not installed at the ends of the conveyor belts. Proper water
sprinkling system was not found installed to control fugitive dust emission in the industry

and. e
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) Separate cncrgy meter for consumption of clectricity used in water sprinkling and
c!eummagnchc flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

F g o H 3

2) Wind breaking wall of 12 feet height was not found constructed in the industry premises

h) !’ropcr green belt was not found developed in the industry as per office memorandum
issued h).f SPC}! vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i) TIhe :flduslry is not installed proper air pollution control systems, whichis showing
violation of the prescribed guideline.

5.2. Recommendations:

A. UPPCB shall issuing the following time being direction up to 03 months to the industry-

a. Industry shall operate the plant and machinery after obtaining valid CTO from SPCB
under provision of the Air (Prevention and Control of Pollution) Act, 1981 (as
amended).

b. Industry shall installed adequate air pollution control devices as per prescribed
guideline before running the plant.

B. In case of violation of consent conditions and above issued directions, SPCB shall initiate
action against the industry and issue closure order under section-31A of the Air
(Prevention and Control of Pollution) Act, 1981 (as amended).

6.1. M/s Uma Stone Works,Sonpur, Bhagwat, Ahraura, Chunar, Mirzapur.

a) The said industry is informed to be established at Arazi No. 140, 57Ka, Village-Sonpur,
Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of the industry
is 25.050352-latitude and 83.003873-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher, secondary jaw crusher, Conveyer belt and Vibrating Screen
(water fall) were found partially covered and end of conveyor belts were found partially
covered.

d) A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers and one conveyor belt. Water sprinklers
are installed at bricks barricading situated in west direction. Water sprinklers were not

@‘E T M Page 10 of 40
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h)

1)

k)

6.2.

b)

844

found installed at vibrating screen. Thus

| adequate water sprinklin
mstalled to control fugitive . il Tl

dust emission in the i j fally i
lle : . industry and partially installed
sprinkling system was found operational condition. ’ e

It was found that 01 no. of antj smog gun is bein
by vehicular movement in the industry premiscs.
Separate cncr.gy meter for consumption of electricity used in water sprinkling and
electrnmagnctlc flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

Wind breaking wall of 12 feet height was not found constructed in the industry premises
which is showing violation of condition imposed in CTO.Approximate 08 feet height o;'
bricks barricading as wind breaking wall is established in west direction and 03 fect
height of barricading in north direction. Partially open metal sheet barricading of
approximate 08 feetheight as wind breaking wall was found established in south direction
of'industry, which is showing violation of condition imposed in CTO.

g used to control dust emission generated

Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

DG set of capacity 320 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 06.02.2020 issued by SPCB. The CTO is valid up to dated 31.07.2024. The
stone crusher is not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems
which is showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

Recommendations:

It is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,
1981 (as amended).

It is also recommended o impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

- ¢ P M
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hagwat, Ahraura, Chunar,

a) The said industry s informed o be
Pa:‘gana-Bhagwat,Tchs}I-(.'huna:"
is 25.053033-latitude and 83.0013
b) Stone Crusher was {ound

7.1. M/s Ideal Vissions, Sonpur, B Mi
irzapur,

established at Arazi No. 131,
Dmlricl-Mirmpur. The Geo-coordinates
N -longitude.

in operational condition,
referred industry using boulders.

Village-Sonpur,
of the industry

Stone grits are produced by the

crusher, vibrating screens (waterfall) and ends
uncovered. Ends of conveyor belts

¢) The plants and machinery of (he industry such

as primary jaw crusher, secondary Jaw
of conveyor belts were found partially
were not found covered.

d) A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers and one conveyor belt. Water sprinklers
arc not installed at barricading as wind breaking wall. Thus, adequate water sprinkling
system was not found installed to control fugitive dust emission in the industry and
partially installed water sprinkling system was found operational condition.

¢) It was found that 02 no. of antj $mog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

f) Separate energy meter for consumption of electricity used in water sprinkling was not
found installed. Water meterfor measurement of quantity of water consumption was
found installed.

g) Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO, Partially open metal sheet
barricading of approximate 8.5feet height as wind breaking wall was found established in
east, north and south direction of industry, No Barricading was found in west direction of
the industry. Thus, Barricading as wind breaking wall is not suitable as per condition
imposed in CTQ.

h) Partially plantation has been done in premises ol industry us preen belt devolving activity,
but Proper green belt was not lound developed in the industry as per office memorandum

w @, I ;’__, L H Page 12 of 40
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issued by SPCB vide dated 27.02.2020.
the premises of industry.,

1) DG set of capacity 500 KVA was found establish in industry premises. The height of the
Stack autached at the exhaust of the DG Sel was not found to be ag per the standards

prescribed by the Board for the control of Baseous emissions generated from the DG set
in the industry.

Metallic road was not found constructed inside

1) The Industry has nof submitted compliance report of conditions imposed in CTO(Air and
Water) dated 17.08.2022 issued by SPCB. The CTO is valid up to dated 3 07.2025. The
stone crusher is not complying conditions imposed in CTO.

K) The industry is being operated without installation of

proper air pollution control systems
whichis showing viol

ation of the provisions contained in the Prevention and Control of
Alr Pollution Act. 198] (as amended),

Tids Roconnncndatious:

a) It is recommended (o revoke the granted CTO and issuing of closure order against the

said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,
1981 (as amended).

b) It is also recommended lo impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry,

8.1. M/s Raj Associate Crusher Plant, Senpur, Bhagwat, Chu nar, Mirzapur.

a) The said industry is informed to bhe established at Arazi No. (44, Village-Sonpur,
Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of the industry
is 25.048500-latitude and 82.002103-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher. secondary jaw
crusher, vibrating screens (waterfall) were found covered with metal sheet. Ends of
conveyor belts were not found fully covered.

dy A telescopic suit was Tound not installed at the ends ol the conveyor belts, 01 no. of water
sprinkler was found installed only at Jjaw crushers and al) conveyor belts. Water sprinklers
are nol installed a barricading. Thus, adequate water sprinkling system was not found
installed 1o control fugitive dust emission in the industry and partially installed water
sprinkling system was found operationa| condition,

€) It was found that 02

no. ol anti smog pun is being used 1o control dust emission generated
by vehicular move

ment in the industry premises.
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f) Separate CRergy meter for consumption of electricity used in water sprinkling wes not
found installed. Water meter for measurement of quantity of water consumption was
found installed. :

8) Wind breaking wall of 12 feet height was not found constructed in the industry pre'mlSCS-
which is showing violation of condition imposed in CTO.Partislly bamicading of
approximate 10 feet height as wind breaking wall was found established in WC?L ﬂ?“h
and south direction of industry. Barricading is not established in east direction.
Thus,Wind breaking wall was not found suitable as per condition imposed in CTO.

h) Proper green belt was not found developed in the industry as per office mcmoralndt‘J;tl
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry. |

1) DGZEI was found establish in industry premises. The height of the Stack attached at the
exhaust of the DG set was not found as per the standards prescribed by the Board for the
control of gaseous emissions generated from the DG set in the industry. o ‘

1) The Industry has not submitted compliance report of conditions imposed in CTO(Air and

h Water) dated 27.07.2022 issued by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO, .

k) The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

8.2. Recommendations:

a) Inview of the above observations found during site visit, it is recommended to revoke the
CTO granted and issuing of closure order against the said industry under Section-31A of
the Air (Prevention and Control of Pollution) Act, 1981 (as amended).

b) In view of the above obscrvations found during site visit, it is also recommended to
impose environmental compensation in compliance with the instructions of Hon'ble
National Green Tribunal, New Delhi, for the violation period on the industry.

9.1.M/s Raj Laxmi Enterprises, Sonpur, Bhagwat, Chunar, Mirzapur.

a) The said industry is informed 1o be established at Arazi No. 57Ta, 57Mi, 7, Village-
Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of the
industry is 25.055390-latitude and 82.998795-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) and ends of copveyor belts were not found fully
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covered. Conveyer belt was found partially covered. Primary jaw crusher
crusher and Vibrating screens (waterfall) we
conveyor belts were not found covered.

» Secondary jaw
re found partially covered and end of

A telescopic suit was found not installed at the ends of the conveyor belts. Proper water
sprinkling system was not found installed to control fugitive dust emission in the industry
and partially installed water sprinkling system was found non-operational condition.
Separate energy meter for consumption of electricity used in water sprinkling was not
found installed. Water meter for measurement of quantity of water consumption was
found installed.

Wind breaking wall was not found constructed in the industry premiscs as per guideline.
Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

DG set of capacity 620 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

The Industry has not submitted compliance report of conditions imposed in CTO (Air and
Water) dated 27.07.2021 issued by SPCB. The CTO is valid up to dated 31.07.2026. The
stone crusher is not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

9.2. Recommendations:

d)

h)

10.1.

a)

It is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
19K 1 (as amended).

It s wlso recommended (o impose environmental compensation in comphiance with the

nstructions of Hon'ble National Green Tribunal, New Delhi. for the violation period on
the industry

M/s R.K. Construction Company, Sonpur, Bhagwat, Chunar, Mirzapur.

The said industry is informed o be established at Arazi No., 57, Area-1.0120 Hectare,
Village-Sonpur, Post-Patihatta, ‘| ehsil-¢ hunar, District-Mirzapur, The Geo-coordinates of
the industry is 25.053985-ktitude and 83.002484-longitude.

w _=h \
- b3 ' M— Page 15 of 40

I("_“\



b)

<)

o)

Le
ims

0

h)

849

was found in operational condition.
relerred industry using boulders.

The plants and machinery of (he

Stone Crusher : :
Stone grits are produced by the

industry such as primary
crusher. vibrating screens (waterfall),
convevor belts were found covered.

Jaw crusher, secondary jaw

conveyor belts were found covered. Ends of

A telescopice suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed at jaw crushers and all conveyor belts. Water sprinklers are
installed at barricading.

[t was found that 01 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

Separate energy meter for consumption of electricity used in water sprinkling and Water
meter for measurement of quantity of water consumption was found situated.

Wind breaking wall of 12 feet height was found constructed in the industry premises.
which is showing compliance of condition imposed in CTO.Partially open metal sheet
barricading of approximate 12 feet height as wind breaking wall was found established in
easl. west and north direction of industry, which is showing compliance of condition
imposed in CTO.

Partially plantation has been done in premises of industry as green belt devoly g activity,
but Proper green belt was not found developed in the industry as per office memorandum
sued by SPCB vide dated 27.02.2020. In spite of Metallic road. concrete mix coal tar
road was Tound constructed inside the premises of industry,

DG oset having capacity of 625 KVA was found establish in industry premises. The height
ol the Stack attached at the exhaust of the DG sel was not found to be as per the standards

preseribed by the Board Tor the contiol o gascous emissions generated from the DG set
in the industry. : '

o SR 0
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1) The Industry has not submitted compliance report of conditions imposed in CTO (Air and

Water) dated 09.06.2022 issued by SPCB. The CTO is valid up to dated 31.07.2027. The
stone crusher 1s being partially complyconditions imposed in CTO.

10.2. Recommendations:
A. UPPCE shall issuing the following time being direction up to 03 months to the industry-

Industey shall comply all conditions imposed in CTO issued on dated 09.06.2022.
- Industry shall installed telescopic suit at the ends of the conveyor belts.

Industry must comply direction issued by Honorable NGT, New Dclhi in OA no
52172022,

B. In case of violation of consent conditions and above issucd directions, SPCB shall initiate
action against the industry under section-31A of the Air (Prevention and Control of
Pollution) Act, 1981 (as amended).

1.1

M/s Maa Shitala Stonc (Stone Crusher Unit), Village-Sonpur, Bhagwat,
Chunar, Mirzapur.

a) The said industry is informed to be established at Arazi Nol39 Mi, 138 Mi, 135/2Mi and
137. Area-1.140, Village-Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur.
The Geo-coordinates of the industry is 25.051633-latitude and 83.002939-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall), conveyor belts and ends of convevor belts were not
found fully covered. Vibrating screens (waterfall) and conveyor belts was found partially
covered. Primary jaw crusher and secondary jaw crusher were found uncovered and end
of conveyor belts were also not found covered,

d) A telescopic suit was found not installed at the ends of the conveyor belts. Proper water
sprinkling system was not found installed to control fugitive dust emission in the industry
and partially installed water sprinkling system was found non-operational condition.

¢) Separate energy meter for consumption of electricity used in water sprinkling and
clectromagnetic low  meter (water meter) for measurement of quantity ol water
consumption were nol found installed.

)

Wind breaking wall of 12 feel height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Wind breaking wall was not

found established in the industrypremises in east and south direction, which is showing
violation of condition imposed in C'1'0. e

DV e
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Proper green belt was not found developed in the
issued by SPCB vide dated 27,020

the premises of industry.

DG set having capacity of S00 K VA was found establish in industry premises. The height
of the Stack attached at the exhaust of the G sef was not found to be as per the standards

preseribed by the Board (or the contral of gaseous emissions generated from the DG set
m the industry

industry as per office memorandum

3 sfepdlies . ¥
020. Metallic road was not found constructed inside

Lhe Industry has not submitted compliance

report of conditions imposed in CTO(A#r and
Water) dated 01.08.2022

issued by SPCB. The CTO is valid up to dated 31.07.2026. T he
stone crusher is not complying conditions imposed in CTO.
Fhe industry is being operated without installation of proper air pollution control systems

whichis showing violation of the provisions contained in the Prevention and Control of
Au Pollution Act, 1981 (as amended).

Recommendations:

ltis recommended (o revoke the granted CTO and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
1981 (as amended).

It s also recommended to impose environmental compensation in compliance with the

mstructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

M/s PBR Infratech Private Limited (Unit-4), Sonpur, Bhagwat, Chunar,
Mirzapur.

Fhe said industry is informed to be established at Arazi No. 135Mi, Area-1.2008 Hectare.
Villuge-Sonpur,  Pargana-Bhagwat, Tehsil-Chunar,  District-Mirzapur,  The  Geo-
coordinates of the industry is 25.053 1 | -latitude and 83.004472-longitude.

Stane Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders,

The plants and machinery of the industry such as primary jaw crusher, secondary jam
crusher, vibrating screens (waterfull) and ends of conveyor belts were tound partially
covered.

A telescopic sul wans lound not installed al the ends ol the conveyor belts. 01 No. of
water sprinkler was found mstalled only al Jaw crusher and at 02 conveyer belts. Water
sprinklers are not installed burricading situated in nyrth direction. Thus, adequate water

&/ X‘Ff 4 ) : il ’ ﬁu% Page 18 of 40
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13.1.
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sprinkling system was not found installed to control fugitive dust emission in the industry

and partially installed water sprinkling system was found non-operational condition.

It was found that 02 Nos. of any SMog pun is being used to control dust emission
generated by vehicular movement in the ndustry premises,
Separate cnergy meter for consumption of clectricity used in water sprinkling and
clectromagnetic low  meter (water meter) for measurement of quantity of water
consumption were not found installed.

Wind breaking wall of 12 {oet height was not found constructed in the industry premises,

ation ol condition imposed in CTO.Partially open metal sheet
barricading of 08 feet height was found established in north direction only and No
barricading situated in the rest direction. Thus, Wind breaking wall was not found
situated as per guideline, which shows violation of consent conditions.

which is showing viol

Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

DG set having capacity of 500 KVA was found establish in industry premises. The height
of the Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry,

The Industry has not submitted compliance report of conditions imposed in CTO(AIr and
Water) dated 26.05.2022 issued by SPCB. The CTQ is valid up to dated 31.07.2027. The
stone crusher is not complying conditions imposed in CTO.

Fhe industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

Recommendations:

It s recommended o revoke the CTO granted and issuing of closure order against the
said andustry under Section-31A of the Air (Prevention and Control of Pollution) Act,
PO Cas amended),

ICis also recommended 1o impose environmental compensation in compliance with the

instructions of Hon'ble National Green ribunal, New Dethi, Tor the violation period on
the industry.

M/s SatyaNarain Singh Construction Private Limited Formerly Name M/s
PBR Infratech Pvi. Ltd (Stone Crusher Unit-3), Sonpur, Bhagwat, Chunar,

Mirzapur, ¢ — 3 - &\xi
(Jﬁ’ ; Page 19 of 40
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The said mdustry is informed to be established at Arazi No. 140Mi, Area-1.265 Hectare
Village-Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur.  The Geo-
coordinates of the industry is 25.0502576-latitude and 83.0029063-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boukders.
The plants and machinery of the industry such as primary jaw crusher, scecondary jaw
crusher and vibrating sereens (waterfall) were not found fully covered.Fnds of conveyor

belts were not found fully covered. One conveyer belt out of three was found uncovered.

A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers and two conveyor belt., Water
sprinklers are not installed at barricading situated in east direction. Water sprinklers were
not tound installed at vibrating screen. Thus, adequate water sprinkling system was not
tound installed to control fugitive dust emission in the industry and partially installed
water sprinkling system was found operational condition,

It was tound that 02 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises,

Separate energy meter for consumption of clectricity used in water sprinkling was not
found installed. Water meter to measurement ol quantity of water consumption was found
installed,

Wind breaking wall of 12 feet height was not found constructed in the industry premises.
which is showing violation of condition imposed in CTO.Partially barricading of
approximate 10 feet height as wind breaking wall was found established in east, west and
south direction of industry, which is showing violation of condition imposed in C10 |

Proper green belt was not Townd developed i the mdustry as per office memorandum
issued by SPCB vide dated 27.02 0

the premises of industry,

?;5 i | !\% Page 20 of 40
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DG set having ¢ | i
DIGRE. aving capacity of 580 KVA Y
‘ £ yol: was lound cstablish in industr ises, T i
of the Stack attached at the exhaust of Ul | ooy o L S
e .m; N in. 1!)(: set was not found to be as per the standards
| . ) ¢ ¢ control of gascous emissions generate ;
s s g ssions generated from the DG set
1) The Industry has ; ‘ : i
1 o L:J.\lr_\ i:a.\ not submitted compliance report of conditions imposed in CTO(Air and
fater) date 2022 issue PO The CTO [ . -
| ) dated TH.(IS.JL... issued by SPCB. The CTO is valid up to dated 31.07.2026. The
stone crusher is not complying conditions imposed in €10
L 'I' i N S M v . 2 i H 7 | .
) I'N.I Ill‘lfll‘-a[[_\ is bemg operated without installation of proper air pollution control systems
\\I_mhm sl.m\\-mg violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

13.2. Recommendations:

a) 1t is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,
[98] (as amended).

by It is also recommended to impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on

the idustry.
14.1.  M/s Ashirwad Stone (Ex NAme M/s Ashirwasd Stone Works), Bhgautidei,

Patihatta, Chunar, Mirzapur.
is informed to be established at Village-Bhagaudei Post-Patihatta.

The said industry
District-Mirzapur. The Geo-coordinates of the industry

Pargana-Bhagwat, T'ehsil-Chunar,

is 25.0481 1 6-latitude and 82.97978 1 -longitude.

Stone Crusher was found in operational conditio

referred industry using boulders.

¢y The plants and machinery of the industry such
crusher. vibrating screens (waterfall) and ends
uncovered. Conveyor belts were found covered.

&

—t

b n. Stone grits are produced by the

as primary jaw crusher, secondary jaw
of conveyor belts were found partially

ol the conyeyor belts, 01 no. ol water

it wes Tound not mstatled at the ends

d) A telescapic
sprinkler was tound imstalled only
barricading. Water sprinklers wene
belts. Thus. adequate water sprinkling systeny wits
dust emission in the industry and partially installed water sprinkling system was

Water sprimhlers are installed at

Al jaw crushers
and conveyor

not Tound instilled at vibrating sereen
not Tound installed o control fugitive
found

operational condition.
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¢) 1t was found that antj SIMOg gun or rain gun is not being used to contral dust emission
generated by vehicular movement in the [

» ndustry premises, which shows violation of the
consent conditions,

f) Separate cnergy meter for consumption of clectricity used in water sprinkling and
clectromagnetic flow  meter (water meter) for measurement of quantity of water
consumption were not found nstalled.

2) Wind breakimg wall ol 12 feet height was not found constructed in the industry premises,

which is showing violation of condition imposed in CTO. Partially barricading of

appronmmate T feet height as wind breaking wall was found established in cast, west and
south direction of industry, No barricading was found established in north direction.

thus. Barricading as wind breaking wall situated in the industry premises is not suitable
as per wuidetine or condition imposed in CTO.

h) Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry,

DG set of capacity 180 KVA was found establish in industry premises. The height of the

Stack attached at the exhaust of the DG set was not found to be as per the standards

prescribed by the Board for the control of gaseous emissions generated from the DG set

in the industry.

11 The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 17.12.2020 issued by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO.

k) The industry is being operated without installation of proper air pollution control sy stems

whichis showing violation of the provisions contained in the Prevention and Control of

Atr Pollution Act, 1981 (as amended).

14.2. Recommendations:

ab s recammended 1o revoke the CTO granted and issuing of closure order against the
sand mndustry under Seetion-31A of the Air (Prevention und Control of Pollution) Act.
1981 (as amended).

by e absa recommended w0 impose environmental compensation e complianee with the
mstructions of Hon'ble National Caeen Feibunal, New Delhi, tor the violation period on
the industry .

15.1. M/s Elite Stones, Village- Bhagautidei, Chunar, Mirzapur.
a)

The said industry 18 intormed 10 be established at Arazi No. 601, 305, Village-
Bhapautidei, Post-Patihatta, T ehsil-( hunar, District-Mirzapur. The Geo-coordinates of the
industry is 25.057365-latitude and 82.99343S-longitude.

) ¢ - = Page 22 of 40
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by) htgnc ( .rushcr was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher, secondary jaw crusher, Conveyer belt and Vibrating Screen
(water fall) were found partially uncovered and end of conveyor belts were also not found

covered,

d) A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers and conveyor belts. Water sprinklers
are not installed at barricading. Water sprinklers were not found installed at vibrating
screcn. Thus. adequate water sprinkling system was not found installed to control fugitive
dust emission in the industry and partially installed water sprinkling system was found
operational condition.

¢) It was found that anti smog gun is not being used to control dust emission generated by
vehicular movement in the industry premises, which shows violation of consent
conditions.

f) Scparate energy meter for consumption of eclectricity used in water sprinkling and
electromagnetic flow meter (water meter) for measurement ol quantity of water
consumption were not found installed.

g) Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading of
approximate 09 feet height as wind breaking wall was found established in ecast.In south
direction, no barricading is situated and barricading is being constructed in north, west
direction. Thus, Barricading as wind breaking wall situated in the industry premises 1s not
suitable as per guideline or condition imposed in CTO.

h) Proper green belt was not (ound developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside

the premises of industry. - :
; » (;C : &X, Page 23 of 40
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0 DG set of capacity 380 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the contral of gaseous emissions generated from the DG set
in the industry.

1) The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 22.08.2022 issued by SPCB. The CTO is valid up to dated 31.07.2023. The
stone crusher is not complying conditions imposed in CTO.

k) The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

15.2. Recommendations:

a) 1t is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,
1981 (as amended).

b) It is also recommended to impose environmental compensation in compliance with the
nstructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

16.1. M/s Ganga SagarSingh (Stone Crusher), Village-Bhagautidei, Chunar,
Mirzapur.

a) The said industry is informed to be established at Arazi No. 731 Mi, Village-Bhagautidei,
Post-Patihatty, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates
of the industry is 25.05734-latitude and 82.99646-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher, secondary jaw crusher was found not covered. Conveyer
belt and Vibrating Screen (water fall) were found partially covered.

d) A telescopic suit was found ot installed at the
sprinkler was aot found installed
not installed a1 met
not found installed

ends ol the conveyor belts. Water
at jaw crushers and conveyor belts. Water sprinklers are
al sheet barricading situated in north direction. Water sprinklers were
at vibrating sereen. Thus, ade
found installed 0 control lugitive dust emission
waler sprinkling system was

quate water sprinkling system was not

in the industry and partially installed
lound operational condition. -
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that 02 no. of antj SmMog gun is bein

armovement in the industry premises,
Separate cnergy meter for

It was found
it g used to control dust emission generated
consumption of electricity used in
: (water meter) for
consumption were not found installed.

Wind breaking wall of 12 feel he

electromagnetic 1) F ae ol B
8 OWmieter measurement of quantity of water

i . 1ght was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading of

a;‘xproxlmalc 8.5 feet height as wind breaking wall was found established in north
dircction of industry. Thus, Barricading as wind breaking wall situated in the industry
prefuses is not sutable as per guideline or condition imposed in CTO,

Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

DG set of capacity 625 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions gencrated from the DG set
in the industry,

The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 11.02.2021 issued by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

Two plants and machineries at same dug were lound in Industry premises. The Crushing
capacity of one is informed 150 TPH and other is 200 TPH. CTO has been issued to
industry for production of stone grits @12500 Ton/Year. It is showing violation of
Consent conditions.

Recommendations:

IWis recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A ol the Air (Prevention and Control of Pollution) Act,
1981 (as amended).

[Uis also recommended o impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry. Wi :

_ - i
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17.1.  M/s Nilima Singh (Ex. Name M/s

MaaVindhyavasini
Bhagautidei, Chunar,

_ Stone Works), Village-
Mirzapur.

a) The said industry is informed 1o be established

I’051~l’al':haua.Parganzp}%hagwm_, Tehsil-Chunar,
of the industry is 25.0473 [3-latitude and 82.9794
b) The Industry was found operational condit
industry using boulders.
¢) The plants and machinery of
crusher and Cony
tound covered,

at Arazi No. 184, Village-Bhagautidei,

District-Mirzapur. The Geo-coordinates
09-longitude.

ion. Stone grits are produced by the referred

the industry such as Primary jaw crusher, secondary jaw
eyer bell were found covered and Vibrating Screen (water fall) were

d) A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed at jaw crushers and all conveyor belts. Water sprinklers are
installed at barricading situated in south direction. Water sprinkling system was found
operational condition.

€) It was found that 02 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

) Separate energy meter for consumption of electricity used in water sprinkling and
electromagnetic flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

2) Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading of
approximate 10 feet height as wind breaking wall was found established i
of industry except north direction. In the north direction,
crusher after way/link road was situated

n all directions
barricading of other stone

h) Proper green bell was not found de
issued by SPCB vide dated 27.02.2
the premises of industry,

veloped in the industry as per office memorandum
120. Metallic road was not-found constructed inside
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1) DG set ol capacity 250 KVA was fo
Stack attached at the exhaust of
prescribed by the Board for the

n the industry.

und establish in industry premises.

The height of the
he DG set wag found 10 be as

. per the standards
control of gaseous emissions generated from the DG set

1) The conditional CTO has issued to the industry vide

CTO is valid up 10 dated 31.07.2027. Compliance
within 03 months,

online letter dated 15.06.2023. The
report is to submit by the industry

17.2.  Recommendations:

A. UPPCB shall issuing the following time being direetion up to 03 months to the industry-

a. Industry shall comply all conditions imposed in CTO issued on dated 15.06.2023.

b. Industry shall installed telescopic suit at the ends of the conveyor belts, Separate energy
meter for cansumption of electricity used in water sprinkling and electromagnetic flow
meter (water meter) for measurement of quantity of water consumption before running
the plant.

¢. Industry must comply direction issued by Honorable NGT, New Delhi in OA no
521/2022.

B. In case of violation of consent conditions and above issued directions, SPCB shall initiate

action against the industry under section-31A of the Air (Prevention and Control of
Pollution) Act, 1981 (as amended).

18.1.  M/s RajeshBhai Patel, Village- Bhagautidei, Bhagwawt, Chunar, Mirzapur.

a) The said industry is informed to be established at Arazi No. 18072, Village-Bhagautidei,
Post-Patihatta,Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates
of the industry is 25.044763-latitude and 82.974697-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

¢) The plants and machinery of the industry such as primary jaw crusher. secondary jaw
crusher, vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher, sccondary jaw crushers were found partially covered.
Conveyer belt and Vibrating Screen (water fall) were found partially covered and end of
conveyor belts were also not found covered.

d) A telescapic suit was found not installed at the ends ol the conveyor belts, 01 no. of water
sprinkler was found installed only at juw crushers and one conveyor belt, Water sprinklers
are installed at barricading sitwated in west direction. Water sprinklers were not found
installed at ends of conveyor belts und all directions exceptwest direction, Thus, adequate

- - Page 27 of 40
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as not found installed 10 control fugitive dust emission in the
ndustry and partially installed water sprinkling system was found operational condition.
e) ltwas found that 01 no. of anti smog gun is being used to control dust emission generated

by vehicular movement in (he mdustry premises. Rain gun or water tanker mounted
sprinklers is not being used

water sprinkling system w

1) Separate energy meter for consumption ol clectricity used in water sprinkling and

clectromagnetic Nlow meter (water meter) for measurement of quantity of water
consumption were not found instatled.

g) Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially open metal sheet
barricading of approximate approx. 10 feetheight as wind breaking wall was found

established in west and north directions of industry, which is showing violation of
condition imposed in CTO. |

h) Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

1) DG set of capacity 500 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

1} The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 14.10.2020 issued by SPCB. The CTO is valid up to dated 31.07.2023. The
stone crusher is not complying conditions imposed in CTO.

k) The industry is being operated without installation of proper air pollution control systems

whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amendad),

18.2. Recommendations:

@) 1Uis recommended 1o revoke the (10 granted and issuing of closure order against the
said industry under Section-3 1A of the Air (Prevention and Control of Pollution) Act,
TO8 1 (as amended),

b) 1tas also recommended 1o HOpOse envirommental

instructions of [ on'hle Nationl Ciree

the industry.

compensition in compliance with the
0 beibunal, New Delhi, for the violation period on

S L\ﬂk(

Page 28 of 40



862
19.1. M/s Raju Stone Product, Village-Bhagautidei, Bhagwat, Chunar, Mirzapur.

a) —ihtr said indusiry is informed o be established at  Village-Bhagautidei, Post-
Patihatta,Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates of
the industry is 25.058795-1atitude and 82.997373-longitude,

b) Stone Crusher was found in non-operational condition. Plant and machinery including
conveyor belts was found damaged condition, which showing non-operational condition
of the industry.

¢) The plants and machinery of the industry such as primary jaw crusher, secondary Jaw
crusher, vibrating screens (waterfall) and end ends of conveyor belts were not found fully
covered.

d) A telescopic suit was found not installed at the ends of the conveyor belts. Water
sprinkler was found installed at jaw crushers and conveyor belts. Water sprinklers are
installed at barricading situated in only south direction. Water sprinklers were not feund
installed at vibrating screen. Thus, adequate water sprinkling system was not found
installed to control fugitive dust emission in the industry and partially installed water
sprinkling system was found operational condition.

¢) It was found that anti smog gun is not being used to control dust emission generated by
vehicular movement in the industry premises.

f) Separaie energy meter for consumption of electricity used in water sprinkling and
clectromagnetic flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

g) Wind breaking wall of |2 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Only 10feet height of brick
barricading as wind breaking wall was constructed in south and east direction.
Barricading was not situated in all dircetion except south and east. Thus, Barricading as
wind breaking wall situated in the industry premises is not suitable as per condition
imposed in CT0.,

h) Proper green belt was not found developed in the mndustry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

i) DG set having capacity of 500 KVA and 320 KVA was found establish in industry
premises. The height of the Stack attached at the exhaust of the DG set was not found to
be as per the standards prescribed by the Board for the control of gascous emissions
generated from the DG set in the industry. <
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k)

863
The Industry has nog submitted compli ii
sul pliance report of ¢ d Sy ed in C
T I s by SPen p condilions imposed in CTO dated

cTO Phe stone crusher IS not complying conditions imposed in

Phe industry is not having a valid CTO & installation of proper air pollution control

systems, which s showing violation of (he provisions contained in the Prevention and
Control of Air Pollution Act, 1981 (as amended),

CTO issued vide dated 04.07.2018 o above stone Crusher is

has been expired on dated
31422022, Presently Industry has not obtained valid CTO.

m) Industey has not obtained valid CTO from the SPCB and applied to obtain (7€), In the

light of above circumstances and due to lack of APCS, CTO would not be grant to the
industry,

19.2. Recommendations:
Industry has the following direction shall issue to the industry-

3} Industry shall obtained valid CTO from SPCB before running the plant.

b Industry shall installed adequate air pollution control devices as per prescribed guideline
betore running the plant.

¢) In case of violation of consent conditions, SPCB shall initiate action against the industry
under section-31A of the Air (Prevention and Control of Pollution) Act. 1981 (as
amended).

20.1. M/s Rauf Khan, Village- Bhagautidei, Chunar, Mirzapur.

3) The said industry is informed to be established at Arazi No. 18072, Village-Bhagautidei,
Post-Patihatta, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates
of the industry is 25.047862-latitude and 82.982354-longitude.

b) Stone Crusher was found non-operational condition during visit, but it seems to be near
about condition that plant is being run. Stone grits are produced by the referred industry
using boulders,

¢) The plants and machinery of the industry such as primary jaw crusher, secondary jaw

dj

crusher. vibrating screens (waterfall) and end ends of conveyor belts were not found fulis
covered. Primary jaw crusher, scecondary jaw crusher, Conveyer belt and Vibrating
Screenfwater fall) were found partially covered and end of conveyor belts were also not
found covered.

Atelescopie suit was Toun not instulled at the ends ol the conveyor belts. Proper water
sprinkling system was not lound installed 1o control lugitive dust emission in the industry
and partially installed water sprinkling system was found non-operational condition.
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20.2,

21.1.

Separate energy i

¢paratc Lnug} meter for consumption of electricity used in water
clectromagnetic flow meter (water meter)
consumption were not found installed.

Wind breaking wall of 12 feet height was not found co
which is showing v

sprinkling and
for measurement of quantity of water

ok 12 \ nstructed in the industry premises,
h s : iolation of condition imposed in CTO.Partially open metal sheet
barricading of approximate approx. 10feet height as wind breaking wall was found
established in north and west directions of industry, which is showing violation of
condition imposed in CTQ. . No Barricading as Wind Breaking wall found in east, west
and south direction of the industry.

2) Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry/

h) DG set of capacity 163 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
im the industry.

1) The Industry has not submitted compliance report of conditions imposed in CTO(Air and

Water) dated 19.10.2022 issued by SPCB. The CTO is valid up to dated 31.07.2026.

Recommendations:

a) It is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,
98] (as amended).

b) It is also recommended o impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

M/s Shree Krishna Stone Crusher, Village-Bhagautidei, Bhagwat, Chunar,
Mirzapur.

a) The said industry is informed o be established at Arazi No. 183 and 188, Village-
Bhagautidel,  Post-Patihatta,Pargana-Bhagwat,  Tehsil-Chunar,  District-Mirzapur.  The
Geo-coordinates of the industry is 25.047996-latitude and 82.980422-longitude.

b) Stone Crusher was found in operational condition, Stone grits are produced by the
referred industry using boulders.

@ g' h M
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d)

g)

l1)

865

1 he P . bt .
he plants and machinery of the industry such as primary

crusher. vibrating screens ( Jaw crusher, secondary jaw

W, ;
M) Pt sl alerfall) and ends of conveyor belts were not found fully
Jaw crusher was found not covered. Secondary jaw crusher, Conveyer

Belt and Vibrating Scre :
ibrating Screen (water fall) were found partially covered and end of conveyor
belts were also not found covered.

A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers and all conveyor belts. Water sprinklers
are not installed at barricading situated in east direction. Water sprinklers were not found
instulled at vibrating screen. Thus, adequate water sprinkling system was not found
installed to control fugitive dust emission in the industry and partially installed water
sprinkling system was found operational condition.

It was found that 01 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

Separate energy meter for consumption of electricity used in water sprinkling and
clectromagnetic flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading of
approximate approx. 8.5 feet height as wind breaking wall was found established only in
cast direction of industry. Barricading was not situated in all direction except east. Thus,
Rarricading as wind breaking wall situated in the industry premises is not suitable as per
condition imposed in CTO.

Proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises ol industry.

l_)('j set of capacity 320 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was nni_f;)_und to be as per the standards
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21.2.

b

k)

b)

22.1.

b)

c)

866

i"fh‘»""_h*fd by the Boarg for the Control of p- i

o — OF paseous €missions generated from the DG ey

The Industry has Submj

oy dalea . OI;OI S;;l”'ﬂ‘ltled compliance repor of conditions imposed in CTO(Air ang
. I- {-‘ Ih:SuUCd by SPCB. ‘The CTO s valid Up to dated 31.07.2026. The

e 10- complying conditjons imposed in ¢,

¢ III‘L Ustry is being Operated withgy, installation

whichis showing violat

Air Pollution Act, 198]

Stone crusher

. \ of proper air pollution control Systems
100 of the Provisions contained in the Prevention and Control of
(as amended).

Rccommendations:

I .15 f‘m:mnmcnded O revoke the granted CTO and issuing of closure order against the
said industry undey Section-31A of the Air (Prevention and Control of Pollution) Act,
1981 (as amended),

It is also recommended (o impose environmental compensation in compliance with the
instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

M/s  Riya Enterprises (Ex Name Tridev Stone), Village-Bhagautidei,
Patihatta, Bhagwat, Chunar, Mirzapur.

The said industry is informed to be established at Arazi No. 704 Mi, Village-Bhagautidei,
Post-Patihatta,Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The Geo-coordinates
ol the industry is 25.061692-latitude and 82.99871 I-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders. ‘
The plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher, vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary jaw crusher, secondary jaw crusher and Vibrating Screen (water fall)
were found partially covered and end of conveyor belts were also not found covered.

d) Atclescopic suit was found not installed atthe ends of the conveyor belts. 01 no. of water

¢)

sprinkler was lound installed at jaw crushers and 02 conveyor belts. Water sprinklers are
not instatied at barricading situated in west direction. Water sprinklers were not found
installed at vibrating sereen, Thus, adequate water sprinkling system was not found
installed 1o control fugitive dust cission in the industry and partially installed water
sprinkling system was found operational condition,

It was found that amti SMog gun is not being used o control dust em ission generated by
vehicular movement in the industry premises. -
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h)

i)

k)

22.2.

a)

b)

211,

a)

867

ter for cons i
umption of ¢ T ; B
W meter (Watcrp : electricity used in water sprinkling and
: er meter) for meac . il ;
consumplion were not found - ) for measurement of quantity of water
Wind breaking walj '
g of 12 feet heip| ‘

1 was ; i ;
which is showing violati 16 Vas hot found constructed in the industry premises,
bl rh‘ I]a‘mn (.)I condition imposed in CTO.Partially barricading of
wcﬁ ] ‘lllm ’m '( leet f‘lcllghl as wind breaking wall was found established in cast,
e . L1|”'| directions of industry, which is showing noncompliance of condition
imposed in CTQ, .

Separate Cnergy me
clectromagnetic flg

Partially plantation has been done in premises of industry as green belt devolving activity,
but proper green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

DG set of capacity 320 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

The Industry has not submitted compliance report of conditions imposed in CTO(Air and

Water) dated 28.06.2022 issued by SPCB. The CTO is valid up to dated 31.07.2026. The

stone crusher is not complying conditions imposed in CTO.

The industry is being operated without installation of proper air pollution control systems

whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

Recommendations:

It is recommended 1o revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act
1981 (as amended).

[Uis also recommended (o impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

M/s New Ashtbhuja Stone, Villngc—llh;ugzullitlei, Chunar, Mirzapur.,

The said industry is informed o be established at Aruzi No, 688, 691, 692, 713, 714, 720,

?2-|_‘ - .7.25 ar.ul??,(], Vi“ugc-m'“3““[id""i'p“"B“““‘Bhﬂg\'\'ah Tehsil-Chunar, District-
i\dlrrapur. Fhe Geo-coordinates of the industry is 25.060722-latitude and 82 997878-
ongitude, 2.

@ O tka
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1)

d)

2y
h)

i

k)

23.2.

a)

868

was i.OUT .

a 1 IN operat;

sl ovpre - C 2 it

referred nuluglr}- USing boulders Perational condition, Stone grits are produced by the

I'he of plants and machiner
crusher, vibrating screens (
covered.

Stone Crusher

y of the ndustry such as primar
b waterfall) and ¢
; rimary jaw crusher
Sereen (walter fall) w

| Yy Jaw crusher, secondary jaw
e {1ds ol conveyor belts were not found fully
secondary Jaw crusher, Conveyer Belt and Vibrating

ere found part
iall : .
found covered. partially covered and end of conveyor belts were also not

A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found installed only at jaw crushers. Water sprinklers arc not installed at
conveyor belts and vibrating screen. Thus, adequate water sprinkling system was not
found installed to control fugitive dust emission in the industry and partially installed
water sprinkling system was found operational condition.

It was found that anti smog gun is not being used to control dust emission generated by
vehicular movement in the industry premises.

Scparate encrgy meter for consumption of electricity used in water sprinkling and
clectromagnetic flow meter (water meter) for measurement of quantity of water
consumptionwere not found installed.

Wind breaking wall was not found constructed in the industry premises as per guideline.
Proper green belt was not found developed in the industry as per office memorandum
issucd by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

DG set of capacity 400 KVA was found establish in industry premises. The height of the
Suack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
in the industry.

The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 02.08.2021 issued by SPCB. The CTO is valid up to dated 31.07.2026. The
stone crusher 1s not complying conditions imposed in C'TO.

The industry is being operated without installation of proper air pollution control systems
whichis showing violation ol the provisions contained in the Prevention and Control of
Adr Pollution Act, 1981 (as amended ).

Recommendations:

It is T‘Lruummcndcd o revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act,

1981 (as amended). = i
C 2 @ e &%
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recommended _ :
mstructions of Hon'b) \EO _'mpuhe environmental compensation in compliance with the
© Nalional Green Tribunal, New Delhi, for the violation period on

the industry

M/s ShriBair: 2
5 ShnBAJrang Stone, V illage-Bhagautidei, Bhagwat, Chunar, Mirzapur.

Ihe said indus . 4

HIR Wd. ndustry is informed 10 be established at Arazi No. 185, 186 & 181 Village-
‘1-1>_~'L!L=1!dell. Pnsl-Palihalla.l‘argana-Bhagwat. Tehsil-Chunar, District-Mirzapur.  The
Geo-coordinates of the industry is 25,048 14-latitude and 82.981082-longitude.

b) Stone Crusher was found in operational condition. Stone grits are produced by the

referred industry using boulders.

¢) The plants and machinerythe industry such as primary jaw crusher, secondary jaw

crusher, vibrating screens (waterfall) and conveyor belts were found partiallyuncovered
and end of conveyor belts were found partially covered.

d) A telescopic suit was found not installed at the ends of the conveyor belts. 01 no. of water
sprinkler was found instatied only at jaw crushers and conveyor belts. Water sprinklers
are not installed at barricading situated in west direction. Thus, adequate water sprinkling
system was not found installed to control fugitive dust emission in the industry and
partially installed water sprinkling system was found operational condition.

¢) It was found that 02 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premises.

f) Separate energy meter for consumption of electricity used in water sprinkling and
electromagnetic flow meter (water meter) for measurement of quantity of water
consumption were not found installed.

g) Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading of
approximate approx. 10 feet height as wind breaking wall was found established in east
and west directions of industry. Barricading was not situated in north direction. Thus,
Barricading as wind breaking wall situated in the industry premises is not suitable as per
condition imposed in CTO.
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k)

24.2

.

a)

b)

a)

b)

c)

870

In premises of industry as green belt devolving activity,
d developed in the industry as per office memorandum
:2020. Metallic road was not found constructed inside

Partially plantation has bee

n done
but proper green

belt was not foun
tssued by SPCB vide dated 27.02
the premises of industry.,

DG set of capacity 500 KVA was found establish in industry premises. The height of the

Stack attached at the exhaust ol the DG set was not found to be as per the standards

reseribed by the Board for the control of gascous cmissions generated from the DG set
in the industry.

p

The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 14.07.2022 issued by SPCB. The CTO is valid up to dated 31.07.2027. The
stone crusher is not complying conditions imposed in CTO.

The indusiry is being operated without installation of proper air pollution control systems

whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

Recommendations:

It is recommended to revoke the CTO granted and issuing of closure order against the
said industry under Section-31A of the Air (Prevention and Control of Pollution) Act.
1981 (as amended).

It is also recommended to impose environmental compensation in compliance with the

instructions of Hon'ble National Green Tribunal, New Delhi, for the violation period on
the industry.

M/s Jai MaaDurga Mixture Plant, Village-Bhagautidei, Bhagwat, Chunar,
Mirzapur.

The said industry is informed to be established at Arazi No. 587, 588 & 605 Mi, Village-
Bhagautidei, Post-Patihatta,Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur. The
Geo-coordinates of the industry is 25.056860-latitude and 82.991243-longitude.

Stone Crusher was found in operational condition. Stone grits are produced by the
referred industry using boulders.

I'he plants and machinery of the industry such as primary jaw crusher, secondary jaw
crusher. vibrating screens (waterfall) and ends of conveyor belts were not found fully
covered. Primary juw crusher, secondary jaw crusher and Vibrating Screen (water fall)

were found partially covered and end of conveyor belts were also not found covered.
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d) A telescopic suit was found not installed at the ends of the conveyor belts.01 no. of water

o

8

)

sprinkler was found installed only at jaw crushers and two conveyor belts. Water
sprinklers are not installed at barricading situated in west direction. Water sprinklers were
not found installed at vibrating screen. Thus, adequate water sprinkling system was not
found installed to control fugitive dust emission in the industry and partially installed
waler sprinkling system was found operational condition.

[t was found that 02 no. of anti smog gun is being used to control dust emission generated
by vehicular movement in the industry premisces.

Separate energy mieter {or consumption of clectricity used in water sprinkling was not
found installed. Water meter for measurement of quantity of water consumplion was
found nstalled.

Wind breaking wall of 12 feet height was not found constructed in the industry premises,
which is showing violation of condition imposed in CTO.Partially barricading of
approximate approx. 9.5 feet height as wind breaking wall was found established in west.
south and north directions of industry. Barricading was not situated in cast direction. Thus,
Barricading as wind breaking wall situated in the industry premises is not suitable as per
condition imposed in CTO.

h) Proper green belt was not found developed in the industry as per office memorandum

5.2,

)

b

issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premiises of industry,

DG set of capacity 500 KVA and 63 KVA was found establish in industry premises. The
height of the Stack attached at the exhaust of the DG set was not found o be as per the
standards preseribed by the Board for the control of gaseous emissions generated from the
DG setin the industry

Fhe Industry has not submitted compliance report of conditions imposed in CTOA#r and
Water) dated 14.01.2021 issued by SPCB. The CT0O is valid up to dated 31 07 2023 The
stone crushier is not complying conditions imposed in C 10,

Phe idustry is being operated without installation of proper air pollution control
whichis showing violation of the provisions contained in the Prev
A Pollution Act, 1981 (as smended),

syslems

ention and Control of

Recommendations:

v rccommended 1o revoke the C1O pranted

sad mdustry under Sechion VA of the A (P2
FORT G mended)

and issumy of closure order against the
revention and Control ot Pollution) Act.
e also reconmnended 1o pose civironmental compensation e complianee with the
tstiuctions ol How'ble Natoonl Green Frbunal, New Delhi, for the violation period on
the industry
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26.1.

1)

)

d)

¢)

)

872

M/s Rajesh Bhai Patel (Stone Crusher Unit), Village- Bh

: ) agautidei, Bh:
Chunar, Mirzapur. R I, Bhagwawt,

I'he .x:m‘i |‘ndu>lr-\- is informed 1o be established al Arazi No. 704 Mi, Village-
thaq_:uulu]g l’nhl-.l’nl1h;\ll;t.I‘;n'gunu-Hhug\-\'uwl, Tehsil-Chunar, District-Mirzapur, The
Geo-coordinates of the industry is 25.0602435-latitude and 82.99987 | -longitude.

Stone Crasher was found in-operational condition. Stone grits are produced by the
referred industry using boulders.

Lhe plants and machinery of the mdustry such as primary jaw crusher, sccondary jaw
crusher. vibrating sereens (walerfall) and ends of conveyor bells were not found Tully
covered. Primary jaw crusher, sccondary jaw crushers were found partially covered.
Vibrating Sereen (water fall) were found partially covered and end of conveyor belts were
also not found covered.

A telescopic suit was found not installed at the ends of the conveyor belts. Water
sprinkler was not found installed at jaw crushers and conveyor belts. Water sprinklers are
not installed at barricading situated in cast direction. Water sprinklers were not found
installed at vibrating screen. Thus, adequate water sprinkling system was not found
installed 1 control fugitive dust emission in the industry and partially installed water
sprinkling system was found operational condition.

It was found that anti smog gun is not being used to control dust emission generated by
vehicular movement in the industry premises waler sprinkling system was not lound
installed 1o control fugitive dust emission in the industry and partially installed water
prinkling system was found non-operational condition.

Separale energy meter for consumption of electricity used e water sprinkling and
clectromagnetic flow meter (water meter) Tor measurement ol quantity ol waier
consurnption were nol found instatled.

Wnd break g wall of 12 feet height was not Tound constructed in the industry premises,

which oo howing  violation of condition imposed in CTOPartially - barricading ol

approxamate approx. [0feet heipht as wind breaking wall was found established mcast

and west directions of industry. Barricading was not sitwated e north and  south

dircctions. Thus, Barricading as wind breaking wall sitated in the idustry premises is

not suitable as per condition miposed o CTO.

B . ,' i }\
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?’I'OPCF green belt was not found developed in the industry as per office memorandum
issued by SPCB vide dated 27.02.2020. Metallic road was not found constructed inside
the premises of industry.

l?(i set of capacity 500 KVA was found establish in industry premises. The height of the
Stack attached at the exhaust of the DG set was not found to be as per the standards
prescribed by the Board for the control of gaseous emissions generated from the DG set
i the ndustry.

The Industry has not submitted compliance report of conditions imposed in CTO(Air and
Water) dated 13.11.2020 issued by SPCB. The CTO is valid up to dated 31.07.2025. The
stone crusher is not complying conditions imposed in CTO. |

The industry is being operated without installation of proper air pollution control systems
whichis showing violation of the provisions contained in the Prevention and Control of
Air Pollution Act, 1981 (as amended).

26.2. Recommendations:

in view of the above observations found during site visit, it is recommended to revoke the
CTO granted and issuing of closure order against the said industry under Section-31A of
the Air (Prevention and Control of Pollution) Act, 1981 (as amended).

by In view of the above observations found during site visit. it is also recommended to

impose environmental compensation in compliance with the instructions of Hon'ble
National Green Tribunal, New Delhi, for the violation period on the industry.

Accordingly above. the factual report has been forwarded for further necessary action please.

|
|
1
|

|
|
l

3.
|

" Name of the Committee members

| Mining Officer.
Mirzapur
' Shri Umesh Kumar {_iupl:'i.m
g Assistant Lavironment Engineer,
E Regionul Oftice,
LUPPCH, Sonbhadra
| 4. 1=-(__'irci(: Offhcer (Police).
Chunar,
| Mirzapur.

B .Ts'ﬁ'raﬁ'a'\:m' Sehara (IAS)
| Joint Magistrate/SDM,
| Chunar, Mirzapur

Signature

Dated: 0G| 632023
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i8S 18 Controlling of dust emission is a challenge in the area in question, therefore, committee
in view thar a Joing Committee will constituted by lacal administration comprising of State PCB,
Mining Department, concerned SDMs and Police to review the situation of dust arising from
Stone Crushers operational in the areas and compliances of the CTO condition imposed by U.P.
Pollution Control Board and if any violation is found by any of the Stone Crusher unit
recommendation be sent to State PCB 1o revoke the CTO granted and take further necessary
action as per provisions of Air (Prevention and Control of Pollution) Act, 1981 and
Environmeritai compensation shauld be imposed against the violaters Jor the defaulting days.”
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"7 The Joint Committee is directed 1o undertake requisite visits to each of the 26 stone
crushers, verify the factual position regarding compliance with consent conditions and submit its

report within two months by e-mail at Judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the Jorm of Image PDF....."
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List of 2¢ N
05. Stone Crugher Units of the 04 v " hur and
illages i.c.

,Bhagauti Dei, Sonpur, Biya
S Clmkjam District-Mirzapur R

SN | District UV
; rict P
{ WL N““‘L‘ And address of the Stone Crushers Unit Unm o

| IWMAPUR m;z;\ﬂ]iww(‘”Nmuu FION, CHAKJATA, AHRAURA, CHUNAR.
S IR ke
f 2 [MIRZAPUR | IMS MAA GAYATRI STONE WORKS, SONPUR AHRAURA CHUNAR
3 MIRZAPUR M/S MAHAKAL MINNING & CONSTRUCTION . SONPUR, BHAGWAT.
. [CHUNAR, MIRZAPUR, A
]Mw APUR [M(S P.N.C. INFRASTECI I.TD, SONPUR, CHUNAR, MIRZAPUR .
2 MIRZAPUR |M/S §.U. ENTERPRISES, SONPUR. CHUNAR. MIRZAPUR
6 MiRz.Awn M/s UMA STONE WORKS, ARAZI NG 140,57 ka, SONPUR BHAGWAT

— . AHRAURA CHUNAR MIRZAPUR
| 7 MR .?APUR M's IDEAL VISIONS ARAZI NO. 131, VILLAGE-SONPUR, PARGANA-
A M _[BHAGWAT, TEHSIL. CHUNAR . DISTRICT-MIRZAPUR .

8§ | MIRZAI’UR
IBHAGWAT. TEHSIL- CHUNAR DISTRICT MIR?'APUR

5 TMFRZAPUR Mis RA! LAXMI ENTERPRISES. VILLAGE-SONPUR, PARGANA-BHAGWAT.
LT TEHSIL-CHUNAR, DISTRICT-MIRZAPUR e
10| MIRZAPUR | /s RK_CONSTRUCTION CO.,VILLAGE-SONPUR, PARGANA-BHAG WA
| " | TEHSIL-CHUNAR. DISTRICT-MIRZAPUR -
'MJs MAA SHITLA STONE (STONE CRUSHER UNIT), VILLAGE-SONPUR.
PARGANA-BHAGWAT. TEHSIL-CHUNAR, DISTRICT-MIRZAPUR
M/S P.B.R. INFRATECH PRIVATE LTD., UNIT-04, VILL-SONPUR. TEH.-
CHUNAR, MIRZAPUR g
M/S SATYA NARAIN SINGH CONS. PVT. LTD (FORMELY P.BR.
13 MIRZAPUR | INFRATECH PRIVATE LTD., (STONE CRUSHER UNIT-03)). VILL.-SONPUR.
 TEH.-CHUNAR. MIRZAPUR
'+ MiRzApUR IM/s ASHIRWAD STONE (EX. NAME M/S ASHIRWAD STONE WORKS)
~APUR  BHAGAUTI DEIL, PATIHATTA, CHUNAR, MIRZAPUR
1S MIRZAPUR |M/S ELIT STONES BHAGAUTI DEL CHUNAR. MIRZAPUR
M/S GANGA SAGAR SINGH (STONE CRUSHER). BHAGAUTI DEL CHUNAR.
MIRZAPUR,
o MIRZAPUR | /S NILAMA SINGH (Ex. NAME- M/s MAA VINDHY AVASINI STONE
1 LR WORKS), BHAGAUTIDEIL CHUNAR, MIRZAPUR
i .. M/S RAJESH BHAI PATEL, ARAZI NO. 18072, BHAGAUTI DEL PATIHATTA
18 MIRZAPUR | N AR, MIRZAPUR

J m{ i R' M/S RAJU STONE PRODUCT, BHAGAUTI DEL, PATIHATTA. CHUNAR.

il s MIRZAPUR
20| MIRZAPUR |M/S RAUF KHAN, BHAGAUTI DEI, CHUNAR MIRZAPUR

S—

& T&;n;'mmm M/S SHRIKRISHNA STONE CRUSHER, BHAGAUTI DEL PATIHATTA,
' T 7T ICHUNAR, MIRZAPUR

I MIRZAPUR |

12 MIRZAPUR

e

16 MIRZAPUR

———

% 1
|22 MIREAPUR o npipiar PA, quNAn Mmzmyn )
Ty | visapug (M NEW ASHATBHUJA STONE BHAGAUTI DEL, PATIHATTA, CHUNAR,

MIRZAPUR

M/s SHRI BAJARANG STONE BHAGAUTI DEL PATIHATTA, CHUNAR,
MIRZAPUR | S
Ms JAY MAA DURGAL MIXTUR PLANT, BHAGAUTI DEL, PATIHATTA,
' [CHUNAR, MIRZAPUR
M/s RAJESH BHIAI PATEL (STONE CRUSHER UNIT) ARAZI NG, 704 M,
26 | MIRZAPUR |VILL. BHAGWAT! DEI, POST-PATIHATTA, PARGANABHAGWAWT, TEH.
CHUNAR, DISTT. MIRZAPUR(U.P.)

24 MIRZAPUR

|25 | MIRZAPUR




